N

CENTRAL ADMINISTRATIVE TRIBUNAL |
~ GUWAHATLBENCH | { |
GUWAHATL-0S T

(DESTRUCTION @F RECORD RULES 1990)
INDEX -

" oA/TANe.ZBHLANG.

| . R.AIC'P\NQOVOOO‘OOOC00;00'40'0[:0‘!.00!00"0.. ' ‘
EoP/MoANON ooooo ‘oo’iuu'nurn'uu;‘_‘ L .

o 1 Orders Sheet...,... ....... ';.1.@.:./72;.‘..:...":alé._;'..‘.'_;..PQ.;\...»_.ff........... ..... to...}.
| ' .:2 Judgment/Order dtdZ.[ / (/.!.%ﬁ.?!’ ........ Pg! snrigressnnitO 5 P@.&m«éﬁz&ﬁé
' 3 Judgment & Order dtd ....... ’.:...;.'..».‘....Recexved from H.C/ Suprerne Court

4 O AO‘O 4 | XX X] 020; ’8/%‘/W0& .' Pg /00 [ XX ] OOOOOOOOCOCOOOtOCQOGZ"' 00000800
o 5 i “'5 B.P/M:P..w

‘0. l 0‘!0000 "0; (XX X] . ."OO.'OOPg ‘.’.0000"00000"‘000 to ‘COOO‘..O".CO.!‘.
6. RA/c.P....'....\‘ vsssnaiionens ....... g

ooooo eesssersnssvserey eeesace o 00 tO. sesiescsncie 0"'.
. ‘/7‘ w,.sﬂo‘.;:‘"‘..;.“::q...."'..;....‘ooo;o;:.",:.-;_;.o;'rn.nvnol ...... Pg i n es0ecesece .tO 3} ‘..." ‘.

ceesesestone onn_'_

a2 ’AddmonalAfﬁdavxt.. W

$00000000000000000060000000000000000000

| ‘-4{:".1‘13 Wntten Arguments .......

90000600600006000000000000000000000000,

A‘,'14 Amendement Reply by Respondents ,,,,,,,, Neeee

| 15 Amendmcnt RcPly ﬁled by thc Appllcant """"""""""""" .t'ono.iouuounﬂuuu
F“; 16 Counter Reply ,,,,, eiernerinneressnerssa) Ceereetieesrene st




. I[\.\ 11‘15 L-l 'i u{L ,—«\u ll\‘,-LDlh[x; L\, t ’l f),_LBL_,l-».‘.‘:‘;\L
&Eﬁﬁgi*li BENCH: Ll AT, 5 (Furd. 10, 4)
' ) OtER SHEET | (See fule~42)
. : | APPL..LL/AL_LU MO, Q(?éﬁm
Appl.ucunt( /L/a/ MM%@& %

‘eSpOﬂuents (5) /%v4k44%%/

AthC“‘

Advocate for Resoondwnt

e

" +

T S v e

“Otes of the Re

o FLE S
S0 ned Vg

G K]

9

L T,

LIS TP x>

;1’&‘. N '50}?%

rip

-

- c
B

AwSorobwmt- ),

Vicle D N ZIETLTRITO

CJIC jRery

No- 1 k4

K

A
\ ’ n

3fefoo feo )\/EA@_AM Am;,; A/ |

Quol Lor L5 B fon s

ollyf

v ’ .
qistry

.

9.11.00

=

LATE

LT R,

25.9.00

pg

.
12,00

[T S

ﬁxéwaﬁ )

e for Applicant () ﬂé 2. %/ﬁ/f{’f(

C}/JC

+

RN e
= =

- el (;—)’}XJE)_E:{L O.f“ lf“h_. lhl'_ijHL v vm e

e e
- (=3 T ey e

Present : Tie Hon'ble Mr Justice p. N. Chow-

dhury, Vice-Chairman.

Heard »r A.Ahned, learned counsel for

the applicant and ¥r B.S. Basumatary,learl~ih

Addl.C.G.S.C for the respondents.

“pplicaticn is admitted. Issue usual
notice.

List on 9.11.2000 for wrltten statement

and further orders.

[—

Vice~Cha ir;nan&‘,

———

Four weeks time is granted to the respon-
dents to file written statement on the prayer

of Mr B.S. -Basumatary, learned Addl.C.G.S.C.
List on 7.12.2000 for order.

/{r’-‘/—/\/‘/
Vice~Chairman

Four weeks time is granted to the
respondents to file written statement on
the.prayer of Mr.A. Deb Roy made on behalf
of Mr.B.S, Basumatary, Addl, C.G.S.C.

List on 8.1,2001 for written state~
-ment and further orders,

Vice-~Chairman

—p—
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On the prayer of Mr.Bv.s.Basmtary )
learned Addl,C+GeS«Ce 3 weeks time is
allowed for filing of written statement.
List on 30+3.01s for orders.
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The applicabt may file rejoinder if any,
within two weeks. List on 11.5.01 for
for hearing. ]

At

Written statement has not 'b‘é‘en filed
List on 23.3.01 for filing of wrz.tten
‘statement as a last chancee

}" e
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Hember Vice-Chaimifan '
.“‘ P
Weitten statement has been f£iled.
The applicant may file rejoinder{éﬁ,f any,

within 3 weeks from today.
List on 24.4.01 for order.

[

Member Vice~Chairman

Written statement has been filed,

ember Vice=Chairman

Written statement has been >
filed. The appiicant may file

‘rejoinder. List on 25,5,01 for; hearing
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original ApplicatiQnINo. 284 of 2000,

Md . Mahmood Alam

@mmamm‘a erxnmmmmaurm

| Sri A. ahmed.

ammmnﬁmm‘.mmm:mamaug

-Versus-—

Unlon of India & Grs.

Sri A.Deb ROy. -Sr.C.G S.C.

l:a&ﬂh:;n-&='=r—g:ﬁ—:;'ﬁt—cuaanwmnl_a»nagm
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THE HON'BL: MR JUSTICE D.N.CHOWDHURY

-

le  Whether Re
Jjudgment »

21=-11-2001.
Date of Decisionoo-oncoonoooo

= = w2 = e .. _Petitioner(s)

F e = e o AdvVocate for the
Petitioner(g

= = = = = .. _Resprondent’ -)

= = oem e . Ad“’OC‘Pu 2 for tre
' ' Regponﬁenu“)

VICE CHAIRMAN.

THE HN*BLF MR K.K. »SHARMa, ABMINIS STRATIVE MEMBER.

POrters of loca}l Papers may be alloweq to see the

2 To Le rveferred to thie Reporter Oor not ?

'4;’ Whether the Jngment is to be circuléted to the Other Benches ? :

Judgment delivered by Hon'ble ‘ Administrative Member.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Criginal Application No. 284 of 2000.

Date of Order : This the 2lst Day of November,200l.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr K.K.Sharma. Administrative Member.

Md. Mahmood Alam,

Village - Soripatty,

P.S, Sakri, _

Branch p.0. Narpati Nagar,

Via-Sakri, Dist. Madhubari, Bihar. . . . Applicant
Pin-847239.

By Advccate Sri A.ahmed.
- Versus =

1. Union of India,
represented by the Secretary
to the Government of India, ¢
Ministry of Communicaticn, :
Dak Bhawan, v
Sansad Marg,New Delhi. :

2. The Chief post Master General,
NoEoCirCle. ShillQng-l.

3. The Director of postal Service (HQ)
N-EoCirCIe. :
Shillong=-1. '

4. The Senior Superintendent of post Offices,
Meghalaya Division,
Shillong‘lo . » . . ReSpOndentS-
By Advocate Sri A.Deb Roy, Sr.C.G.S.C.
| >
QRIDER

K .K . SHARMA , ADMN .MEMBER,

The main issues raised in this ¢.a. relate to the
penalty of removal‘awarded by Office Memorandum No. B2-29
dated 5.5.1999 and the rejection of appeal vide Memo No.
staff/109-Misc/7/99 dated 31.1.2000 (Annexure;U).

2. The applicant was appointed as Postal Assistant on
being sponsored by Tura Employment Exchange by letter dated
27.11.96. On completion of training the applicant was

was
appcinted on 27.1.97. The applicant’s service/first terminated

| ¢ (.K/& L\ggy»»\,ﬁ

contd..2



‘vide Memo No. B2 - 29 dated 19.5.97 (Annexu:e-? to the 0.A).
The said termination order was kept -in abeyance vide order
dated 23.6. 97 The applicant’s appeal against termination
order dated 6.6.97 was disposed of vide order dated 19.5.97
(Anngxure-I) and he was reinstated. A fresh disciplinary
proceeding was initiated against the applicant vide M=mo

dated 16.10.97 (Annexure-J). An enquiry was ordered against.

the applicant. In the enquiry ordered against the applicant
ent Exchange

- the main charge was for giving the false}hgbigm ation number .

It is the applicant s case that the applicant's name was
Sponséred by Tura Employment Exchange for appointment to‘
the post of postal Assistant. The applicant denied tne
charges. The applicant filed appeal against the charges
framed against him. The appeal was rejectcd by order dated
31.1.2000 (Annexure-U). On the basis of the enquiry report
the disciplinary authority awarded the penalty'of remoVal'u .
from service, which is the subject matter of this application. f
3. Mr A.Ahmed, learned counsé€l appéaring}oh behalf of

the épplicant submitted that the enquiry against thé applicant
was pre judiced as the disciplinary authofity rejectgd.th¢¢
applicant’s demand fof préduction of XY2 register'and in

‘the absence oprroductidn'of XY2 gegister,the applicant'

did not get a fair chance to defend himself. Tge order
awardinglpenalty has been paésed without application of

mind. The applicant danqot be held responsible if the

Employment Exchange committed a mistake in sponsoring the

applicant's name. It is alleged that the dismissal order

suffers from bias and there has been miscarriage of justice.

4. The respondents have filed written statement. sri

A.Deb Roy, dearned Sr.C.G.S.C appeared for the respcndents.

¢ a :
. It was submitted that £5]1lrwing/mamdatory practice of Tura

Employment Exchange that Registration Card No. 270/98 of
“the applicaﬁt was sent to the Employment Exchange with the
information that the applicant had been employed with the

department. In reply the nmployment Offlcer regorted to the

\L \,\((’\‘\'\'\C lcontd 3 i | 7.



respondents that Card No. 270/88 was not issued to the
applicant by the Employmedt Exchange Tura. The said card
had been alloted to one sri Gevinda Ch. Kundu cf Fulbari
and the same stood cancelled on 4.8.91. It was also
informed by Employment Exchange that there wgs no registra-
tion in ﬁhe naﬁe cf the apblicant. Consequently the service
of thé applicant was terminated on 19.5.97. However, the
said termination order was kept in abeyance by order dated
23.5.97 by the Chief post Master General and the gplicant
was ordered to join as P.A., Jowai. Subsequently the |
applicant was traﬁsferredkto Nongpoh on 5.8.97. The period
frocm 19.5.97 was treatéd as duty. Cn 15.5.98 the applicant
was transferred as P.A.Shillong and he joined there on
.14.9.98Q Thereafter he was unauthorisedly absent from duty.
The case for disciplinary progeedihg was remitted forAde novce
enquiry by the Chief'postmaster General vide his order |
dated 16.10.97 and consequently on completion of departmental
enquiry the applicant was awarded punishment of removal from
- service. The order of punishment was ccnfirmed by the |
appellate authority. It is the respcndent's case that the
applicant was selected on the basis of a false registration
card of Employment Exchange, Tura. As per Recruitment Rules
for Postél Assistant which were amended vide’D.G.(Posts)
letter No.60-36/93-SpB-1 dated 28.2.95 it was intimated
that applications will be called from the Bmployment Exchange
tc the extent of 5 times of the vacancies. As per the
procedure the names were called from the Buployment Exchange.
In the enquiry pfoceeding the Assistant Emﬁloyment Officer
in deposition stated that the apbiicant was never registered
with the Employment Exchange. The registration Card Nc.270/88
was never issued to the applica.nt‘ but was issued to cone
Sri Govinda Ch. Kundu in the unskilled group for Under
Matric Qualification and the same remained cancelled on
account of non renewal after 4.8.91. In the card isaued
.\ C L\-\L\“\\,«
contd..4A
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" to Govinda Ch. Kundu during 1988 tﬁere was no system cf
affixing photograph on the registration card. In the
registration card produced by the applicant the photOgraph 

of the applicant had been affixed and the original name of
Govinda Ch. kundu was erased and the name of thé,applicant
‘was inserted. The card in question was not genuine and the
na-me of the applicant wWas not sponsored by the Employment
Exchange. Mr A.Deb Roy, learned Sr.C.G.S.C argued that the
~applicant had obtained the appointment on false representation
and under the circumstances the punishment awarded wasinotV

excessive.

5. We have peruSed the record and have heafd the counselg
at length. The applicant has been’removed-from éervice on
account of obtaining appointment on the basis of producihg
false Employment Exchange registration card. We have gémen
through the records cf enquiry. Mr A.Ahmed, learned couﬁéel
for the applicant argued that'non pfoduction of XYZ Register
has pre judiced the enquiry. We have gone thrcugh the reasons
of the Enquiry Officer for not calling the XYZ2 Register. _
The reasons given by the Enquiry cfficer are re-produced

as under

"The C.0.,moved an application for the supply
of copy of (1) X, Y, 2 register and (2) copy
of list of candidates sponscred by the .
Employment Exchange, Tura and intimated. -
that if copies of these Qocuments are not
given he will not appear in the hearing

due to biasness of the I.0.,on 3.8.98 the
request for production of above documents
was re jected by me on the ground that the’
C.0.,failed to submit requisition within
"the period. agreed by him on 24.6.98 and no
justified reascn could be shown. Since the
charges against the C.0., is alleging .
submission of Tura Employment Exchange Card
N0.270/88 which was not actually issued .

to the C.C.,by the Employment Exchange,
Tura, the documents sought at item (1) was
found not relevant to this case and tc his
defence angle." «......

_(,( k\/&(,\m;\,\r

contd.«5
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6. Mr A.Ahmed, learned counsel for the applicant has
not pointed out any irregularity/illegality in the conduct’
of the enquiry. No case has been made that the enquiry
officer was vitiated in any manner. The applicant had been
given adequate opportunities to represent his case.
Similarly no bias on the part of the appellate authority
has been alleged. The appellate authority had also passed
a reasoned order. Mr ahmed, learned counsel for the
applicant referred tc the Memo No.60-31/97-SPB-1 dated
31.1.2001 of the Ministry of Communications, Departmenﬁ

of Posts under which it was intimated that for recruitment
to the cadre of postal Assistant registration with Employ-

ment Exchange is not essential. Mr Ahmed argued that on

‘the basis of this circular the appointment of the applicant

was not irregular. The communication shown by Mr Ahmed
is dated 31.1.2001 which will not be applicable in the
present case. The Employment Exchange registration card
was used by the applicant for getting émployment as P.A.
The evidence avallable with the respondents shows that

the same card was false.

7. Considering the overall position we do not find
a case to interfere with the impugned orders dated 5.5.995
and 31.1.2000. Accordingly the application is dismissed.

There shall} hcwever, be no order as to costs.

\C-\cg b, L/\——/\J

( K.K.SHARMA )  7» . { D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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"IN THE CENTRAL ADMIBISTRATIVE TRIBUNAL, K\J
GAUHATI BENCH AT GAUHATI . E
~+’
(AN AFFPLICATION UNDER SECTION 1% OF THE‘
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 19835.)
DRIGINAL AFFLICATION NO. OF 2000,
BETWEERN
Md. Mahmood Alam,
Son of Md Matiur Rahman Alam,
> Ex—-FPostal Assistant, -
Shillong, B.F.0.,
Fermanent Resident of
Village- Soripatty,
F.8.~ Sakri, 4
Branch F.0.- Naépati Nagar,
Via-Sakri,
Dist- Madhubani, BEihar,
C PIN-B847239.
« Applicant..
-AND~ '
{1  The Union Of India,
- represented by the Secretary
to the Government of India,.
Ministry of Communication,
o Dak Rhavan,
N 1 ' Sansad Marg,
\ch AR i New Delhi.
L 24 SEp 1M |
21 The Chief Fost Master General.

N;E. Circle, Shillong-1.
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%1 The Director of Fostal
Service (HQ), N,E.'Circle,

Shilleng~1.

4] The Senior Superintaendent of
Fost . QOffices, Meghalaya
Division, Shillong-1.

+ « Respondents.

DETAILS OF THE AFFLICATION:

1. FARTICULARS OF  THE ORDER ABGAINGT
WHICH THE AFPLICATION IS MADE:

' This application is made for setting
aside  and quashing the impugned Office
Memorandum Néu{:QHEQ dated Shillong 05-05-1999%
éndvalso iMpugned Order of rejection of appé§1
vide Memo . No . Staff/109~-Misc./7/99 dated -
Shillong. I1-01-2000 filed by thé applitant

against dismissal/removal from service.

[

CJURISDICTION OF THE TRIBUNAL

The applicant declares that the
>subject matter of the instant application is
‘within the jurisdiction of this Hon'ble

Tribunal.
. R, CLIMITATION -

- ‘ The applicant further declares that

.sﬁthE‘%ubjeCt matter of the ‘instant application

24 5ep 100,

Sectién 21 of the Administrative Tribunal Act,

wi £hin the limitation prescribed under

g 2 Pdi¥ ops |

q 1
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G\AW 8‘ha b 1’_ ) .‘-—’-‘-"""—“ ¥
., —

Vot Mo~



r
(
!

B s

e s et

.

4. FACTS OF THE CASE:

Facts of the case in brief are given below:

i

4,1 That your humble applicant is &
citizen of India and as such, he is entitled
to all the  rights and privileges and
profectimnﬁ guaranteed by the Constitution of
India.

4.3}‘ _ That your humble applicant begs to

-state tﬁat He' was sponsored Dby the Tura
Employment Exchange for recruitment to the
Cadre of - Postal ﬁgﬁiﬁtaht under Meghalaya
Division. Aoccordingly, he was directed to
appear before the Superintend of Pmatvﬂffiﬁasg
Maeghalaya Division, Bhillong vide letter No.
B2/RECTT/ 96 dated Shillong 18-11-%46 on or
betore 20-11-96. The applicant was
provisionally selected for the post of Fostal
Assistant, Meghalaya Division vide letter No.
BR/RECTT/95-96 dated 27-11-96 issued by. the
Superintendent of Fost Offices, Meghalaya
iniﬁion, Shillong. After that he was directed
to uﬁdergm 7i5(seventy-five) days theoretical
Fostal Assistant Tkaining‘at FTC Darbhanga. On
successful completion of prescribed course of
Lraining your applicant Was appointed aé
Fostal Assis tant at William Nagar Fost 0ffice,
Meghalaya vide (Order Nm; BZ2—induction training
dated Shiilong 27-01-97 issued by the Senior
LHBuparintendent o Ff Euﬁt Offices, Meghal aya

Dlvxrlong Shillong in the pay scale of Rs.

qu LRSS

/‘L*Pm

C g

??J~35W115$~EB~30“1660!~ plus pther allowances

LR
sench

st L4
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as admissible from time to time with effect

from actual date of joining. Accordingly the

-~ applicant joined at William Nagar.

Annexure-A is  the Fhoto copy of

letter dated 18-11-96&.

anexure*B'ia the photocopy of 1ettef

‘dated 27-11-96.

Annexure-C is the photocopy of order

dated 04-12-96,

~

Annexuré~0 is the photocopy of order

dated 27-01-97.

4.7 . That your applicant  begs to state
that he was deputed to act as 8.P.M. Nangwal-

bibra Pmat.offimﬁ againét a leave,vacancy vide

‘arder No. B2-3946 dated 26~04-97 issued by the

Senior Superintendent of Post Offices,

Meghalaya ﬁiviﬁiongAShillmng;

Aﬁne&ure»ﬁ is the photocopy of such

order dated Z26~04-97.

4.4 : That vour applicant begs to ﬁtate
that his service was tarminatad ag postal
Assistant vide Memo No. B2-29 dated Shillong
19-05~1997 by the Respondent Mo . 4.  The
extract of the termination letter is given
helow:

" It has been observed that there were
some irreguléritiesv in selection of Md .

Mahmbod Alam, %on of Md. Matiur Rahman Alam

€y
vhe

24 Sep
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and .his appointment as Fostal Assistant
Meghalaya Division during the year 199464 which

rendered him unsuitable for such appoint-—-

ment.o
Annexure~F is the photocopy of Memo
No. B2-29 dated 19-05-97.

4.5 .That vyour applicant begs to state

that his termination from the post FPostal
Assistant has been kept in abevyance vide
Circle (Office Order No. Vig.~1/6/97-98 détéd
23-06-97 . Accordingly, yolr applicant again

Jained as Fostal Assistant at Jowai §.0.

ok

against the Vacant Post vide Order No. B2-27

n

dated Shillong 26~06-97 issued by  th
- Respondent No.4. '

Annexure-G is the photocopy of Order

No. B2-27 dated 26-06-97.

. 4.6 That vour applicant begs to state
that he was transferred from Jowai to Nongpoo

$.0. wvide Order - No. Bli-Rule-38/TFR/III1 dated
Shillong 05-08-1997 issued by the Respondent

No. 4.
, '
Annexure-~H is the photocopy of Order
Nd.'Bleule—EB/TFR/III dated Shillong
05-08-1997.
4.7 That vyour applicanf begs to state

+that the Respondent No.3 disposed of appeal

e
? Ao
L P
Vary

| Central Adminse W T PRI 63697 of .the applicant regarding his
s .

Z 4 Sﬂjzgﬂermin tion order issued by the Respondent
qamiE) AN ;
o Quwahaii 3ench

i. _ — o it
e e s s ST N L.
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No.4 vide order No. B2~29 dated 19-5-97. 1In
the office Memo No. Vig. 1/6/97-98 dated O&-
0B-1997 your applicant was reinstated by the

.y
KNS
tm

Respondent No.

Annexure-I is the photocopy of Memo

No. Vig. 1/6/97-98 dated 0&6~0B-1997,

4.8 Thét the applitant begs to state that
thé‘ Respondent No.Z2 vide ‘his Memo No. Vig-
1/9/97-98 dated 16-10-97 reviewed the earlier
order dated 06-08-1997 passed iy the Resspon--
dent No. 3 and he gave his opinion that fresh
diﬁciplinéry proceéding may be initiated
against fﬁé‘applicant. As such, he remitted
the aasé to the ﬁiﬁciﬁlin&ry authority, i.e.,

Respondent No.4.

Annexure-J is the photocopy of Memo

No. Vig-1/9/97-98 dated 16-10~-97,

4.9 That your applicant besgs to state
that he was transferred from Nongpoo $.0. to
Shillong G. F. 0. vide order No. B2-29 dated

L5-05-98,

el s)
Annexure~k is the photocopy of order
No. B2-29 dated 15-05-98,
20
410 That vyour applicant begs to state

that the Respondent No.4 issued an order
No.BZ-29 dated Shillong 21~05-98 for enquiry
unﬁer Rgle'14 of the Certral Civil Services

t
(Classiflication, Control and Appeal) Rules

e arnet 4o
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1963 against your applicant and. one Sri 8.
Chakraborty Was appointed as Fresenting
Officer.

Annexure~-L is the photocopy of ordér

No. B2-29 dated Shillong 21-05-98.

4.11 - That vyour .applicant begs to state
that there are &ix hearing of the procegedings
were held on various dates, i.e., F-8-98, 448f
98, 25-8-98, 9-9-98, 22-9-98, 09-10-98.. Your
applicant move ”an‘ application hefore the
authority for supply of X Y 1 Registers and
Defence Assistance Sri B. L. Yadav also mdvad
an application for supply of ¥ Y Z Registers.
But Inquiry Officer reiected the prayer Qn-the
ground that his documents were not relevant to
the case. The Article of Charges were ¥raméd.
against youw»&pplicant vide No. B2-29 Shillong
05-05-99 - by the Regpondent- MNo. 4 and yaQr
appiidant was removed from service by the
Respondent No.#. In the Article of Charges the
applicant was charged for giving false
‘ Employment Exchange, Tura Card No. 270 of 1988
far recruitment to the bmst of Fostal
Assistant at Meghalaya Division which is not
valid emplaymant Exchange Card. In this
connectien it may be stated that the Tura
Employment Exchange itsalf sponsored the name
of the applicant before the Respondents for
recruitment of Fostal Assistant and he was
duly éeleﬁtad after completion of necessary

Departmental Training.

g ohred Alo—
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Annexures-M, N, 0O, P, @ and R are the
photocopy of proceedings of regular
hearing dated 3-8-98,. 4-8-98, 25-8-
98,  9-9-98  22-9-98  and 9-10-98
reﬁpeﬁtively. |
Annexure-—g is the photocopy of
Article of Charges vide B2~ 29 dated
O05-05-99 issued by the Respondent.
No. 4.
412 Thai. your applicant begs to state
that he filed an appeal before the Respondent
No. 3 againat'the charges framed by the Reg-
pondent No. 4. The appeal was +iled through
proper channel on 14-10~99. In the said appeal
he totally denied £he chargeé brought against
him.
.
Annexure~T is the photocopy of appeal
dated 14-10-99. '
4.13 That vyour applicant begs to state
that his appeal was rejected by the Respon-
dents on 31-01-2000 and as such findiné ne
nhther alﬁernativé the petitioner compelled to
approach this Hmﬁ’blé Tribunal for seeking
JLHEt%C:é} | ‘
, Annexure—L is the photocopy of
rejection letter dated 31-01-2000,
S WeTy "4}%45 %That.your applicant submits. that the
Cactral A8mis o Uh~ T Py : :

diﬁciplénary Cauthority did not bravide full
£f'SEPZg&DFtu ity amd documents which are essential
- qa $ & Pt
J:\ Gurahatl 3ench

D e——y

Hd‘ﬂﬂ%aﬁfﬁﬁu/




for defending his Céﬁém The diﬁciplinaéy
authority reiscted the repeated demand of both
applicant as well as Defence Assiastant. for
production of X Y Z register, wﬁiah' ara
essential for fair trial of the instant case.
The Disciplinary Authority in the proceseding
passed ex-parte  0ﬂder5 which biased enti%e

nroceaedings of the case.

4,15 That your appliqant submits that the
procedure adopted by the Disciplinary Autho-
rity in . conducting the Enguiry of the
applicant is improper, illegal and mala fide.
éalsuchg'the impugned order of ‘dismissal 1is

liable to be set.aside and guashed quashed.

4.16 That your applicant submits that the
ITmpugned order has been passed without appli-
cation of mind and as such, the Impugned Order

i liable to be sat aside and gquashed.

4,17 That your applicant submits that the
Imﬁuéhadv Order has hean paased‘ in gross
vimlétimn of Articles 14 & 15 of the Constitu-
tion of India= As such, the same 1is liable to

be zet aside and quashed.

4.18 That vyour aﬁplicant'submitg that the
ahafgeﬁ brought against the applicant have not'
peen proved at all and the applicant can not
he_ mheld responsible if the Employment

.br K “ * - k3 -
“Excha&geg Tura commits mistakes in sponsoring

oo

% -
sengss Ty Barers
”~ YOE Y T LA

T tpui £ oot your applicant for the post Fostal Assistant
&% Stp 1M

qo 4 i) WIEMTE
L
. Guuahoahi 3ench

t T AT o Te— ”}
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in Meghalaya Division. As such, the Imﬁugned
ardeyr of diamiséal is arﬁitrary and is liable
to be szet aside and quaahed.

4.19 -That your applicant suémitﬁ that the
Respondents have deliberétely done serious
injustice. The aﬁplicant and his family mem-
bers have suffafed great mental and financial
trouble and hardships duge to his removal From

his service.

4,20 That vyour - applicant submits that
there is deep conspiracy against the applicant
for accommodating interested person  in  his

place by the R@ﬁpmndents.

“4.21 . .That this application is +filed boﬁa

N
fide and for the interesst of justice.

5, BROUNDS FOR RELIEF WITH LEGAL
PROVISION: '

:Sd _ For that, the action/inaction on the
part OFf the Respondents are illegal
arbitrary and violative - of the

principle of natural justice.

For that, the impugned order af

LA
8}

dismissal is illegal, arbitrary and

violative of the principle of natural

justice and as such it is liable to

be set aside and quashed.

\@D“@M~mc$k%»/' -
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S.3 For. that the Respondents - have not
provided the essential document like
X Y Z'register to the applicant for
conducting fair enquiry and as such
.the' impugned | dismissal order is
‘liéble to be set aside and qu.a;shedu
5.4 For that, the ‘Hespondenté have not
| _apﬁlied' their mind praperly - in
issuing the aismissal order and it
appears to bhe bias and as such, in
issuing the dismissal order there has
been serious miacarriége of justice
) and hence the 5aﬁe is‘ liable set
aside and qgquashed. o
5.4 For  that the Respondents have
campletely misconceived the facts and
consgquently come %o' an erroneous
decision. As such, - the Impugned
Dismissal Order is liable to be set
aside and quaéhed. o
9.9 For that the applicant is wvictim of
hostile discrimination and thFeby
the Respondents violated Articles 14
2 16 of the Constitution of India.
5.6 For- that, the ﬁespandents have not

properly scrutinized the records,

cmimsm—t doeuments and also main witnesses

——

~ S . .
ﬁﬁWﬁw-“‘kwﬁwbhmJ\whlch are very essential for conduc-
" . trull¥ Va hE L
Coptral AJML. 20 & . . i
ot iting a fair trial. Ag - such, the

& 5 . .'
2.,S£P1Gn impugned Dismissal Order is liable to
rﬂc{’pﬂﬂﬁ e set aside and quashed. |
w'g;" <. . N . -ah H

tW. guwsnati 'iiww;d Y

“gMob—ef Mo
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Se7 For that the Impugned Dismissal Order
LB prima facie illegal, Unreaso-

nable, arbitrary, without Jjurisdic-
tion and as such the same is liable

top be set aside and guashed.

9.8 Faor the, in any view of the matter
the action/ inaction of the respon-

dents is not sustainable in law.

jThe applicant craves leave of this
Hon'bhle Tkibunal to advance further grounds at
the time of hearing of this instant

application.

b. . DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative

and afficacious remedy available to . the

applicant except invoking the jurisdiction of

thie Hon'ble Tribunal under Section 19 af the

Administrative Tribunal Act, 1985.

7. - MATTERS NOT FREVIOQUSLY FILED OR
FENDING IN ANY OTHER COURT =

That the applicant further declares

that he has not filed any appli*cationg writ

rw‘ ) "

-
pe
LLEG

2% 5P

qas™
e

Guwah: . 3

[IRUNSREL Y 1%

.‘?—

e

E et meilaeae g g2

' ‘L“ﬁet@ti?n or suit in respect of the subject
\ooptral i dmit 7 smattesr | of the instant application before any

@fher Court, avwthority.. nor any such

application, writ petition or suit is pending

pbeforalany of them.
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8. ’ RELIEF SOUGHT FOR:

Under the facts and circumstances of
the case applicant most respectfully
prays that Your Lordship may be
pleased to admit this petition,
Records may be called for and.notices.
may be issued to the Resﬁmndent% to
ahmw cause éﬁ to why the relief
sought for in this application should
not be granted and on perusal of the
records and after hearing the parties
or the cause cwﬂ causes that mavy bé
shown the following reliefs to be
granted: .

8.1 To direct .the Respondents to set
aside ‘and quash the impugn&d’
Dismissal Order of the applicant vide

Dffice Memorandum Mo . Bae29 dated

Shillong 0§:E§11299 and also set

aside the impugned Order of rejection

of appeal vide Memo. Na. Staff/109-

) L ' Misc./7/99 dated Shillong 31-01-2000
‘ filed by the applicant against

dismissal/removal from service.

8.2 To direct the FRespondents to give
_ order of reinstatement of the
'@‘b . - " applicant in his post of Fostal
valemelﬁu¢””ﬁvKMAi Assistant with retrospective effect
| é"SEP]ﬂn from the date of dismisszal from his
’ . .
‘ service with full service and
& f’.’ﬁf:. r ey e H s
sanch monetary benefits.

o
4
wanati
e Gu,-«-w—-»“ —*”“M

Mol +Hal 24 b



10,

11.

gt
Lye Tobuns!

1 L

macait HITE

’J

axwi '*i 3anch

poseE— - o

PO —
PR -

qd¢%¢y@§¢#@~ﬂ

3‘.’

14

cost of the application.

to pass any other relief or reliefs
to  which the applicant may be
entitled and as may be deem +fift and

prﬂpef hy this Hon ble Tribunal.
INTERIM ORDER FRAYED FOR:

The applicant most reﬁpect$u1iy prays
for interim order Hrom this Hmn'bie
Tkibgnal'directinq the Respondents to
reinstate the applicant in his
éarliar post of FPostal Assistant til;

the disposal of the instant case.

Application Is Filed Through

Advocate.

Farticulars of T.F.0.3

1.P.O. ND. 94 DAL

Date 0f Issue _‘?‘2"7‘&“}@ .
Issued from

Fayable at G/ﬂ . dei;‘:ﬂ" \
LIST OF ENCLOSURES:

Ao stated above.

.. Yerification.



Guﬁ;hatl saneh

‘VERIFICATION

I, Md. Mahmood Alam, Son' of Md Matiur

Rahman Alam, Ex-Fostal Assistant, Shillong,
G.F.0., " Permanent Resident of Village~
Soripatty, F.S5.- Sakvri, Eranch F.0O.- Narpati
Nagaf, Via~Sakri, District - Madhubani, Bihar,
FIN-B47239 do hereby solemnly verify that the
statements madé in parag?aphs ﬂ&c(}\l .
' | —_— _ are - true to my
knowledge those made in paragraphs Q'QU/’((,tS.
43 'Cv\?7 ' are being . matters of
records are: true to my information derived
therefrom which I believe to be true and thoée
made in paragraph 5 are true to m% ’légal

advice and I have not suppressed any material

facts.

And I sign this verificatian today on this

thE' 22w day of September 2000 at Guwahati.

Sontiul - "

‘«4 ;ShP [ﬁD : Declarant.

i
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}"!’ : ARTTRITTE 25T w)‘_r-g ’
! oy T ul’i"")r e p%ALT U’i‘?ICTk v MEGILAYA DIJT TN -
SHILLONG - 793501, ' o
;o . 9¢
/' Ho. B2/Rectt/%6. Dtd at Shilleng-1, “he 1Zth-dev' S
\  Te, . S
j bhrl/Smti Q4 B ”I ““““““ f e -
. ‘(/ W'TLC‘)Q(L/ Qi
;\ 'CLD Tenhas  Ram
| | TEPOTIOT e /cSmf(m\/ ,‘
,quh";sﬁ5?~l- Recruitment ta the cadre of Postal Assistent,
/ S - Meghalaya Dn. . : ,
/’"’.‘/./ ’ / - i .- .
! » : You are hereby direct.d te appear before the ‘
" gndersigned along with' below noted sriginal documainti, OX
se before a5 [T S ‘
| i b
: 1. Age proof certificate'n
: ,‘ y o o ——_—— Ty % (l RY
vy 2:'Eduoat£onal quai&ficatian certiﬁicates -
rf
' i 5 Valid ﬁmployment Exchangc card t- \//
L,Lu. ‘Cexjtifmate ~of 'lype, if any <- C e
_ 5. Certificate of computer, if any :-
ﬂ : ‘6‘ Any other related document s -
L . it L o
{ I © Ir case . of your failure ‘{n appearing before the

undereigned within the .stipulated date, your case will

not be entertained. _ .. . . .- -

\:Q"" ’ I

Supdt;iéﬁﬁ st Offloes

' \;/)7;&%#"w»y AT A SR A S Meghﬁlaya
» ~ - .6'.(':;..'.. -'-.‘ . — .. . \')hj‘ll!ng

. o _ )
W/6/3/ L
1?1?% - v v s voon et ¢
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e o — - A;NNE*&W__,.'Q

e Couw/n ¢ - DEDARYITOND 1 ragq

Lot /0 s avrbz.oF FOST OFFICES: MEGUALAYA DI1VISIO ’ 0
Lo | SHILLONG - 783401, f

: - - ) : r' - ’ . ! /J\:.C - I , - % é ”
RV ¥,. B2/Hectt/95-06, Dtd Snillevg, the 2> 7{ ‘i '

; ; s

. Shri/gmed, _WH{H.MO@Qmng kﬂfﬂﬂv
S O Y O

T e e s e o

Sub: ~ Racruitment ts the c=dre ef Postal Assistant in
' MeghalayaNwvisien.

You are provisisnaliv selected far tae post of
Pestal Assistant, Meghalaya Fivisian. : :

Please fill up the Ffellewing documents and submit
. -the undersigned.

(1)¥ 2 Character Certificetzs duelr signéd by 2 Gazett ?
o - Officers with théir écsignetian seal. :
(2) Health Certificate from the vreper authenity
. ' (Civil surgeon) ' ,
(3) - Oath ef Allegiance duely filled in a signed ;hy tne
candidate in frany.of the undersigned.. .
(4) 2 copies bf attestation farm Auely filled in
- and signed "ky the ,candifate with the sign of
s, . . .- otfe Gazetted Ufficer. , ‘ -
Y In case of ysur failure in appearing hefeve the un' -

lsigne&j your name will be rem.ved frem the approved list.

- You.wiil te Airected =4 undergd Theoritical trainic .
at the Péstal Iraining Centre, Darthanga fer 75 days and feor
15 days local‘practicaITﬁkaining.
T ;.You are ‘heresy given an understanding that during .
service yeu.may be posted and transferred at any place with
the::jurisdiction of Meghalaya Divisien in the interost ef sui -

. l : - 67//Kwr Mzgfj
. N e . : . ?l}‘n ?[(QQ :
e ~ .- . , (Sri<"J.M.mutta)
| . SUPTEAT Dost e£fi
) : s . Meghalaya Diyisi ...
e . ' Shillang-743001 .
) , ? «
/M/C/S/ .
181756,
b [
€.

) C o
‘)’
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~ DEPARTMENT OF FOoT - ‘
) o@/o THE SR.SUEDT,OF POST OFFICES @ MESHALAYA DIVISION ., . . %
: . SHILLONG - 7JJ001. .

o~

No, B2-Induction Training. Dtd at SHillongs1, The‘&th Dect 96,
In pursusance of the Chlef Postmaster General N.E, A i
Circla, Shillong letter No, Staff/146/6/92/Pt=-1I1 dt 20-11-96
~ the following officials are hereby directed to unuergo 75 days.
RN theoriticsi-PA traiuiog at FIC Dasbhanga commencing frem 23.42-6,

The eofficials are directed to repert at PIC Darbhanga one day
- before the commencement of trainirg, .

1. Shri, Binode Kumar.,
2., Shri. Ramdhyani Yadav. .
3. Shri, Md. Mohammaod Alam, 7c»f W [ ltana nage.
4, Shri, Nilanjan Dutta Choudhury.
- 5, .Shri. Elvin Roy Myrthong.
6. Shri, Chanchal Kumar Das,

7+ shri. Subhajit Choudhury.,

8. Shri, Banraplang Sumer,
9. Shri, Gilbert L, Shanpru,

No representation will be entertained by this office

regardiog failure to attsad the <ourse in the obeve seceion, '

Instructions in details,ié'fufhishéd'over leaf 1d_ -
) Annexure~I, ' o a L ‘

“".

. o S :s/;i%is ,»2xﬂ.nx///’

. sr,Supdt.of Podt Offices
. ‘ , - ..+ Meghalaya ‘Diwision” -
. | . | ~ Shillong=793001.
Copy to :=
1. . Thha Chief Postmaster General (Staff) N.E.Circle.,
2. ‘ The Director PTC Darbhanga for information and necessary
action, : .
_ 3¢ The Sr.Postmaster, Shillong Gor.O° for information
' Cand neccassry attion. ,
L,~12, The SPMs _ ' , 5.0, They will releve
the - officials in time, : :
?@_ A3<22, . The officials concerrned.
>
J\' 23=32, . P/FSO

33, O/C9 Spare, .‘ - | :E;i;é ——hN:3“7?%

Srte bupdt of Post Offices
Meghalaya Divisio
\-)I

Shillong-7930/

,?%i;
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! - 'C??;i Registration Fee (m;505/~) . -

!"‘ : Messing adjustablo - 400.00

: ' Mess Development Fund - : ©17.00 ' -
- Trdinces Welfare Fund - 20,00

g Rcerecation Fund - . : 20,99

{ Library Fund -~ : E 15.00

i Sservieing Charge - o 15.00

é Misc. - : g 25.00

In addition trainee should brihg additional 5.259/- to 300/-

as pocket moncy.
(2) Drcss for gents

one pair of wnite T-shirt
one pair of White half pant
//bhltc PT shoes and whitc shocks
ong pair of gents wear shirt/pant and shock.

(3) " press for ladies :

" one palr of white Sammcasec
onc pair of white salwar
white PT shoes and wnhite ahocks
hbove dress will e required for physical ‘Training Class
wiich will be held at 05,30 M ond cvening spo rts.

(4). Mosguito Net, Metress, pillow and Jed sheet will ise provided
< e e e - - B LR DI R b camad

by tais Canrc at nominal charges. CandluaLLs are adv1scd to

T faak ps- vy W
bringato ch lhgxt, cgaro 3ch sheet, warm clothes, woolen blanket,

f | traditional dress (belonging for sports and cultural for the

arca/regisn/culture), syorts rackets and usical instruments

T T T s

R s

_..._.\‘(,__ _%___

; . of their choice,
j
]

(5) Darbhanga is located on a meter guage Lranch. line of the N.E.
; 'Rly. The ncarcst troad gvage rail head is at Samastipur which
! ) is 38 HKuns. South of Darbkihanga. Train and 3us connection are
L -available between Samastipur and Darzhanga at regular inster-
i valg. parbhanga Railway 3tation is 2 Kns., away frum PTC Darbh-
anga; Bus stand is-'within walking distance of tne Contre,

— ) . . ¢ -

AP
" Telephone No. 22651, 22531, 22529
Fax No. 22527, STD code Na. 06272

*1?§01)5-

N r/~' \{ (f RN oe—
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! ' RPARHSHT O Posg
- ’(l}fﬂ“?tﬂy o SHI CLRL LT O DPOGT DIPLUG 5 Y DTV O
g ; . . B.JAII.[JLO:\IG - 793LO].. .
No. B2-Induction Training, Date« 3hillenyg, tha 27/1/97.
on sucessful completion of proscribed course of
e -erinlnﬁ, the. 1ollow1ng officials Hr0o. borony dppOlﬂfOu As
~ ' Postal ‘assistants on purely temporary busis in.the scale: of
. pay of Rs. 975~2§71150—Ed—30—1660/4 pPlus other allowawances
- as’ admissiple from tihb to time wita effect from that actual

date of th°1r JOlnlng aL the post, noted agaiinst flmlr nane's .

oy
The .0fficiuls are yiveir~to understand that they
'.are to reiaain in tie,halaya vivision so lenyg as they are in
' the time: 004¢e cadre to anCh they are ori.iasally recruitecd
and, thererfore, auy requewt iarutjungfor to any other DLVJ-
sion/unit will ‘nor.ally ot .be . entevtd1nC“
1
u_g}:sid».r ‘ R . '
_( 1) bhrl. Blnoup Kumer Nd}/ .. P.i/ .Tura H.0.
: . A\
/

(2) Shrl. Rdmdhyanl Yadav P.A/Uobasinarw -0, 7

SR PN
L&!w 7

) ~Ad . hoh:rmnod Alam/ SR A/FEALY A jinnagar WL 0.

)
<

*»
(4) &hri. ﬂildujﬂﬂ Dutta Fhowdnury - r.a/Tura 1.0,
Aé) Shri. FlVlP Roy n]rtlcﬁq - P.A/dowai .0,
! . )
f . (6) Shri. chanchal Xr. bas ~ P.A/Tura H.0.
; ' ' I
; *(7) shri. subhajit Chowuhury - Poaywura 1.0
i ' . . .. ) , .
E- (8) Shri. Banrupldny swaer ~ P.A/Invai 3.0
: (9)”ghfij Gilbert i, Shanpru - P.i/Tura Mo,
‘ . A x .
Depar tﬁm‘q ntal
1]
I (1) shri. Rdnjlt Ley -~ uh uawkio S0,
t ~ et t . ‘e
P (2) shri. Ram Khelawan sah - GPN/3agnmara S5.0.
&’7 (3) ohri. rmbok Laloo: ) - "PLA/JOwAL LLO.
[ /
! (4) shri. ohunborlqng K n hmnbay' - DPuiSNosgstoin 3.0.
( Y / .
! (5) Smti.‘Rl tabell Mawrie - P.AfJowsi S0,
(6) shri. .iralal ..charjee - P.a/Tara 1.0,
(7) Shri. iHanigopcl Das - Loy Tura HLO.
(JO, /

v

- a

Shird. Mohaamod olam will

relieving Shri. Riten Kuaa.

gar ».0.

Q.

relieved will jein as P.A/Mira

Ry

join asop

Shiri.

Riten Fma being

Lps2

AL i
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" _ . 8hri. Ram Kelawan sah will join as WD/ Baghunanra
~J.nh"'8’o.'rélieving hri.uBabanL Kr. Thaga Shri. BZasant Thapa

uffﬂ- beinq,relleved will join as P. A/Garooadna S.0. Shri. Rasant
| I
s Thdpa will not jet any TA/TP as the traasfer has bcen made

f° * - at his ewn requact. ' ' ’Jff\ """" e )
’ \.’1., J"/'
1o

Sl Dt o OF L faa,

) Fieghalbaya himision,
i : ’ Ahdllong - 5.
[ : : i

1 7 7. ' (1) The Director, P.T.C. Darbnanga - 346005.

(2)~(17) The officidls concerne. at P.T.C. Darbhanga.

., (13) The poctmaster/Tura :.0. for information and
‘ necessary action.
(19) "(24).Thm\SuD“PODLMaSLGr’JOhgl/NO]?SLJLn/ ;illiam-

'~nag.1/Joadsluarg/aaghnara/Galooacna/ndwkl
for information and necegsdry action.

.
. ‘.

oo T ' (25) Shri. Risen K.a Pay/Williannagar 5.0. for

: "informatdion and necessary actioi. e
S

(25) shri. Besant X. Thapa, obii Baqnmuxa for:
; m;;@,,magm.zzwj,.&-w:.-;infanmmtion~~xna nNegessary, aotis
N Yy .
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DUPARTAGHE OF PIST
+f Posg,doghaluya Jiva.

o $nllloug-1.

| '37.

pataa, the 26 th April,

04:" -.r‘r‘:' N | N R * e .
e T _—
fvﬁlgff* i s Sﬁti R.P. Baroi, SPM, Hangwalbibra 3.U. is
TSN A P v .
. --‘.‘.t i vomos
f%ﬁ‘t grantci 10 days oarnod lQGVO with ar1~'t {ron tha date of
L : R
L;}‘¢~~-»-—-raliaf. R A
AR 4 ;” » Mohammad ‘Aloa, P.A. Willlamnagar 3.J. Ls hersoy
ST |
AR ? éapntoa tb ast as SPn ﬂanbwalbi%ra vi*a Jhri darai till
ARSI -
L 'ﬁ S?ri aam Bnoq Prasad joins ag ordo red earllor or Shrl
F13o 44 - | ..,.r "‘ﬁ v
Sh4 LERETIN | TN 5 . - Aw
w#'ia ' “""daroi reJozné 1rom laava uhi,navor dato is aarlior.
gfz’hﬁ - ‘ Ho oxtousiax of laavo wiil oo allowes to Sard
W v '
A D ‘ M : . > e
o " R, Baroiy:s R
‘a‘s‘: « 3" :
SR A SPﬁ Jilllamnagnr shall rol;avo S hri Alam |
ERRGRACRS P in . '
- PR v LRI . . .. du ay
e aaeaiataly. T T e e g
P E T ; O _ R : o ;
- I ! ‘—_j_:‘“ ) ' . . . : N
.:_,.. B hg ‘_ ..”\‘ . - QQS\/ ( ,(
JE T S (P.r.r:anm m,mmar) =
: :agwg PR Sr.Cupit. of Poat Orficdo,
LA T = oS e A Mcghalaya vivne. ohlllonge‘
CUR o ' .
b copy tog-, . .
e e A : o : .
o i 1y Tho Postanstor, Zura H.O, '
L v
Do SR 2. ghrt N.P. Baroi, SP!, Jangualbibra 8.0.
T ' _\~/3</§§ axam, Pois dilliamaagar 3.0,
L- ; o -2 Tbo SP%, dilllaansgar s.0. for iafsrmatlon aad
b . foczssary actisa.
P . - . 8r. Suapdt. or :ast of £ ises,
v V. fieghalaya viva.,Shillensz-1,
cLb
- )y f‘. ‘1 - ) -
oo 1
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DEPARTMENT OF POST ANNQ(W)\E -F

OFFICE OF THE SR, SUPDT. OP POST OFFICES 1t MEGHALKY A DIVISION
SHILLOMNG - 793001,

LR X 2]

Merw No. B2 = 29, Dated Shillong, the 19/5/97.

~
1

It has been observed that there were somas irre~
' gularities in salection of Mi. Hahamood Alam, Son of M.
Mahigr Rahma,Alam and his appointment as Postal Assistant,
Meghalaya Division durin-g the year, 1996 which rendered
him unsuitable for such appointmant. :
T SLBRRNIY I
Under the cirounstances, the services of said

‘1d. Mahamood Alam, presently working as Postal Assistant,
'yiilliamnagar 18 hereby torminated with ifmmediate aeffect.

A

( P.K. Nandi Majumdar ).
5r. supdt. of Post Offices,
Meghalaya Division,
Shillong - 793001.
copy tO g ‘ . PR J
1) The Chief P.M.G., N.E. Circle, Shillong for -
favour of {nfqrmatlon,
2) The Asstt. Employment.Exchange, Tura. |
3) The Postmaster, Tura H,0. for information and .
necossary action.

. 4) The SpIl(, Villiamnagare. Ho should rolieve the
official fortlsiith,

e * 1) §) The 0PPicial concerned, Shri. ¥, Mahamood Alam

\
:d,l;..) \ b postal Apstt., viilliamnagar.
- 6) PF.
' 7) Recruttment f£ile.
f. ’ 0) 0/00
N N I

Sre Jupdt. of pPost Officen,
» , . leghalaya Division,
Shillong -~ 793001.

i
. L

- . S <
N e~
‘Y

LR
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L L DEPARTAENT OF PCST
"' 0/0 THE 5R.SUPDT.OF POST OFFICES 1 MEGHALAYA DIVISION
* SHILLOXC - 733001
‘No. B2-23. Dtd shillong-1,The 26-6-97.
L . ‘ e e
f . The ordar issucd under this office ‘Hedo of "
]
g.aven no. dtd 19~5-97 terminating the szervice of Md. Muhammod -
'g Alam temparery Pastal Agatt. Maghalaya Dn has been kept in
“: obeyance vide Circle offize vrder No. Y1g-1/6/97-98 dtd
L 23697, .
N b
Shri. Muhagmod Alan, temporary P/A La heraeby
. -directed to Jotn as P/ﬁ'Jokﬁi 5.0. ngainst the vacant post.
Thi w to ) ﬂtncaﬁ.timrwfamgrwh ST LN
Q- N ~‘.~ !
Sr.oupdt.of Post Offices
Feghalayn Division
vhillonr-793001.
? 'Copy to 1~
i+ 1. The Director of Postal services N.E.Circle shillong
: CR! w,r.t, the letter cited above, Y R
' /
f 2, The Postzaster Shillong GIPO for inf&%maticn.
i3, The Sub Postmsster Jowal SO for informction &
P, necegsary sction,
i, The official concerned,
- \/g '

4, PJF.

v 19 4
Wt

¢

{
L .
'-"_i . g
1§
\

ar.oupdt Post Officct

Meghalaya Dlviblon
chillong~-793001,
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DEPARTVMENT OF POST
OFFICE OF THE S3R.SUPDT.OF POST OFF ICES$ sMEGHALAYA DIVI..»ION
SHILWNG - 793001,

' No. B1-Rulo -38/Tfr/111 Dated at Shillong the 5-~8=97,

In persuence of the Chtof Postmaster General NE 01rclo.
Shillons nemo ne swf/152-23/96 dtd 29,7.97 shri subhash® Ch,Dey
P/A Nongpoh 16 heﬂbby tranafefred to Guwshati Dn, Assam Circle,
’Htavxnanstorwwill_bo cuhaoot»ta~xhu*tollou1ng conditions,
(1) Trat he will not gat - eny Ti/P .
(11) .That his.initlal pay should be fixed under FR-22, if necessary.
(111) That hia seniorlty in lf new unit shall be dixed strictly
_ 1n accordance wlth the.prwvi na of Rule-38 of P& T Man,Vol-iv,
- (4v) That he ; w111 not ‘claim rﬁpatrxation-éf his parent unit at a
;gzxunvlqter staao.,_ -
o o Hde Mohamaed AP, P/A Jowai S50 is hereby ordered to jein
as P/A Nongpeh S0 rellevxns Shri Subhash Ch,Dey. Md.Alem will be

relieved on: offioo nrranaement.

'l(; ) o ‘Y l Nt e ' ! ) P
‘i Aﬁf]{ g : } PR ; " 'T‘: Sr'.supdt.Lf POBt Offices
i . { Meghelaya Division -
) B e Shlllong - 7930010 .

A N W VRN
he i

'
_‘COPY to ﬁgﬁ_ ST NGO —

e - ,__w..‘..-u Ve

4.~, YA

1. The ‘cmer p.M.G (Staff) N,E,Circle shillong w.r.t Cobb memo
- gited abovae l

2, The Chief P. m ¢ (sStaff). Aasam c1rc1e Guwahati -7810001 w,r.t
nemo no otaI£/35-68/96/GH atd 10-7=97.

3. The’ Sr.supdt of PO'a GuuahaFL Dn Guwahati 781001 w.r.t memo no
B/A=4/A dtd 26-7-97.,Eﬂ. "y , , :

4, The ar.poatmaster Shilleug GPO.
5, Shri. Suhhaah Ch. Y. P/A Nongpoh S0

f’\)&s. Md,Hohanged Alas P/A Jowa, ;;o. .

o !

Te The bubpostmaater Jowal 80 for inforration and necesgary action.
8.,The Sub Postmostar Rengpeh 50 for. information .and neceagary actlen,
9' 10, 'I'he P/Fa. ' '

11412. Olc/.Spere., IR ey :q Cer
"u‘z' —‘ ’M».Wr' ..7 . :;;'.Mwhw’: .':I.’;:v :\ E 4 s T m—e . W - \“ e t -

ool L, S Sr.bup
S Heghﬁiaya Division
) - shillong - 793001,

g.
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.. _ A Department of Fost
-Z OFFICE 0OF CHIEF POSTMASTER GENERAL : :N.E.CIRCLE : t SHILLONG-1
4 : oo .

Memo No. Vig.1/6/97-98 August 6, 1997

¥

This is regarding disposal of appeal dt. 6.6.97 of MNd.

! Mahamood Alam, ex—FA, Williamnagar SO0 under Tura HO of Meghalaya

dn.. addressed to the Director of Pogstal Services(HA), o/o Chief
Fostmaster General, N.E. Circle, Shallonyg against termination of
order: - lsawed by the Sr. Supdt. of 0=, Meaghalaya Division,
Shilleong vide no. B2-29 of 19.3.97.

2. Briet history of the c¢ase is that Shel Wi, Mahamood Alam

the , then FA Williamnagar S0 was provasionally s«iected for the
post' &f KA in Meghalaya division vide SFOs Meyhalaya ~Divimion

S memo No. R2/Rectt/95~96 of 27.11.56. The said i1d. M. Alam was

1

‘also ashked to produce two character certificates end one health
certificate etc. to the office of Supdt. 7 [0, HMeghalaya

division vide the aforesaid memo. Further he wxs asked Lo appear
be fore the $F0s Meghalaya within the target date to observe all
formalities before undergoing thecretical training torr 70 days
and 15 days practical training as per rule.

On  successful completion of prezcribed churce  of training
Shri. Manhamoud Alam was appointed as FA In NMeghaliys division vide
S5 s Meghalaya Division memo no. B2 daduct fan Trainiog  of
27.1.97 and posted as FA Williamnagar S0, The said Md. Mahamood

Alanm  had  eined as A YMalliamnager 80 on Y7050 et the  66F

Pt msamt e e . s s e i .
8hii long i —termiTated =T Re serviace of the waid Mit. M., Alam  with
affaoct treevn YF.5.97  on the ploeae that Lhimees W e e wame
irregularities in selection of Mo .Mahamood Alem,

i/.'
NI ”'The appaetilant Md, ., Alan hae stated an his appeal Sunder
reterence that the appointing authority bad neither infcrmed  him
the ., actual reason nor issued any show canse notice of  his
Lerminatsen from service., He furtier stated this action 1is
vionlation of Constitution of India and agairst natural justice.
Fe was  not gaven any opportunity to defend himsel) .
’ L
4. P oThe Y5F Shillong was requested vide this office letter of
pven: n0. dated $.6.97 and remincded on 1T.6.97 to rend detalled
Fapark but ke same has not been received <o tar. Since the maltter
” raequel ried thgkough examination of records and moepoer prescribed
pirroviniara for termination ves mot falilowesd the ordoer of ternina-
i tion: lsound by 38F Shiliong was ordered o be boept in  Aabeyance
till#dgﬁpoaal of the petition.
Y .
5. Lﬁon perusal  of records it is noticed  that the proger
procﬁ@an tor wgrminstion  of servicre wag not follnwgd. lhe
Cappellant  was  not informed vicoperly the actual reason fen- his
termin ition at any time by giving one month notice in writing or
by giving him one meorth’'s pay anc allowancen in advance for  the
period of notice. Thus actual rules  watte et followed.  The
, disciplinary .- authority has not given any reasonahle opportunity
.
.5' s M
.
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to the appellant to defend his case. Thus it is proved that the
.qlmclpllnary authority has taken action against the appellant
“arbitrarily.

I,. Shri M.E. Haque, Director Fostal Services, N.E. Circle,
- Shillong therefore have accepted the appeal of Md. Mahamood Alam
and do hereby cancel the order No. R2--29 of 192.5.97 of Sr. Supdt.
of FOs, ' Shillong and to reinstate Md. Mahamood Alam with
immediate effect.

P .
M.E. HAQUE

DIRECTOR FOSTAL SERVICES
070 CHILF FMG, SHILLONG-1

Copy/to: 

4. " Shri Md. Mahmood Alam, FA, Jowai SO
2. ' 8SF0s, Meghalaya Dn., Shillong for taking necessary action.
The personal file, - ., FA recruitment file,

service book etc. received with your letter no. SSF/RECTT/
Corr/96-97.FA of 16.6.57 are returned. .

il

Sr. Postmaster, Shillong GPO for informatin and necessary
action.

clf" ”
465 CR (ile fo the official through SSFOs Shillong

b, Qe .
i ¥ * . ¢
o P 1}
' . \: }
- M. . Ha0UE
L : DIAECTOR POSTAL SERVICES
R o/¢ CHIEFR FME, SHILLONG-L
|
' i
P
)
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w :aqvﬁ,,dﬂﬂ.uu of the Chiof Postmaster Caencral, Nld .Cihcle*,uhillongnl.
a}' ;3'1 . .

Y, " ed s e sy

fr : B . ‘
f \: l gt mama.wo. VIG-1/9/97-98 Dated at Shillong, the 16.10.97.
;H%“’ i, 'm.;‘p;,w ¥ - VWhexeas Md, Plathmood Alam, Ex<t'sA, Williamnagar
PR f “#a8. terminated from service by the Sr. bupdt. of Fost offices
,x....‘..._ 0 Meghalaya Dn. vide his M‘emo. No, B2=29 dated 19 5.97.

S .

| R ¢, .ot

j}&'\k : And Whereaa. tha appaellate autbority i.e. the,
T8,y Director Fostal Services, Shillong vide his Memoc. No. Vig=1/
{;t;'i',-'- .. 6/97~98 dated.6.8.,97 hag struck down the said Disciplinary
,L,j.;zi;‘_. Authority's order on tedhnical ground that the Disciplinary

authority did not give roascnable opportunity to the
appellent to defend his ‘case,

And whereas, the undersigned in tarms of Rule 29 °

Of Colodo(CLA) Rules 1945 .reviewad the case and in the

aircumstances of the "aal » the undersigned is of the opinion
' that, fresh d&gclplinary procecdinga necd be made against

the officiale & . . i . -,

The undeasigned. therefore, remit the Case to the

Diaciplinary authority ye€e the Er,.Supdt, of Post off.ices.
Keghalaya Dn., Shillong |£6r denovo trial.

- L

@ . L R

v
-

Chief Fostmaater Genersl,
—— - : N.B ,Circlej8hilloriga.

Copy to s~

1) The dr.Sude. of Post officas, Meghalaya Dn.,
g_ullong-‘l for taking ndceasary action. - .

2) 'I’ha sroBOBULBtUr. Shillong G.sp 0O, .
—0"‘(/\ &) G

%\L “dq Pfahamoo o\lam. LY Hugﬁjaaya Dhe tarough
8r.8u .of Pmﬁu sxu long fox. _causing deuwry. .

- 495) ,P/F, and g £4lo o£ .t.he offic.’ml through
b.E.ﬁ.Ou.. ,hi,ll@ﬂgo“'{? B Pas

T gam) 0L and apaﬁe.,

-+

Pyt
c—

»

_..\;.;iw-——;“— B e s - 1 ) ':d ‘}-—O\ f&’?\}—,>7
—E ) ( Zasanga )
. - Ch.tef Postmaster deneral,

o NJk «CAirclo eShillong.
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B DEPARTMENT OF POST |

- 0/0 THE $R.SUPDT.OF POST OFFICES : MEGHALAYA DIVISION
SHILLONG - 793001.

No., B2~29., Dtd at Shillong-1,The 15-5-98,
W
1@

Md,Mahampad Alam P/A Nongboh 5.0, 1s hereby
transferred and posted as P/A Shillong G.P.O. He will
be relieved on office arrangement and will work as P/A
Shillong GPO until further order., The order will tuke
fmmediate effect.

o Q (J,..—-——'
Sr,Supdt.of Post Offices

' Meghalaya Division
' Shillong=793001

Copy to 1. o

Te The s%.PéLfmasfer Sgillogg GFO for information & necessary
38§i8ﬂzua is requested to allow Md.Alam to work in any
post but should not be allowed to work in any sensitive

‘ posts, |

2, The Sub Postmaster Nongpoh S.0. for inforuwation and necessary
action., He is requested to relieve Md.Alam imuediatelx,On

B office arrangement, ;
\/%:;/5} Md. Mahammad Alam P/A Nongpoh §.0.

- 4, The SDI(P) Central Sub-Divn,
5. 0/C.
6. Spare, “ _ : ,
) : e L /)’ﬂ_}m .
. ) : . . . . ) ”l”V
| ; | D __ Sr,supdtlof| Post Offices
‘ UL 3. . Meghalaya Division

SHILLONG -~ 793001,

A -
3—3"""" T T ‘-M__
4 . R

S
. c— Tty ——._
! . 4 —
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S Anvexure—~L. W !
R DEPARTMENT OF POST

OREET S 0/0 THE SR.SUPDT.OF POST OFFICES : MEGHALAYA DIVISION
y SHILLONG ~ 793001

o No., B2-29 Dtd at Shillong-1, The B1~5-98.(ézy~51j%'3

]

¢

ORDER

Where as enquiry under RuleZ14 of the Central Civil berviceg‘
(classification, con&noi and #Appeal) Tules, 1965 is being

held against Md. Mohammad Alam P.A. Nongpoh 5.0.
L]
And whereas the undersigned considers that a

presenting officer ghould he appointed to present on behalf
of the undersignzd the case in support of the article of
charges. ' |

| Now, therpfore, the uniersigned in exercise of
the powers conferred hy Jub-Ruie {3) (¢) of ule-14 of
Lg"“ﬁ. the said rules, hereby angoinis 5ri. S,.Chakraborty ‘UI(r

Nortn Sub Diva as tie presenting officer,

9.4~

{ A, Bhownlk)
. or.uupd% ol Post 0ffices
. C Meghedaye Divis Lon
! ' nn11gonn—79)001

; . ~Copy to s~ _
’ 1. Sri.8.Chakraborty 501(P) North Sub-Divn nd 1o~ 3.

@Q? C\Jyg;% Md . Mahawmad Alam P/A Nongznoh 5.0,

. Sri.P.Chakraborty ASP(Divn) 1.0.%hillens.

4y O/C.
’ 5, Spare. +
w ; . o " -
\ v C,‘I,‘rf]
i Lo e sr.supdt.of Tost Offices
] ' Meghuluyu Division.
| , e - Shillong-79%00"

]
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Lt P ol Procaedjnga of ln‘(mgu]nr hanring
- ‘ * __________________________________
. ! The proceedings were taken up by me in mv room on 3-8-
08 at 11 AM whon bthe followinga were present.,

(a) Shri S. Chhkraborty, P.O.

(b) Md. Mahmood Alam, C.O.

(¢) Shri B.L. Yadav, D.A.

A oy

The P.O., as directed, appeared with all the listed
documents, which were offered for inspection to the &.O., and his
defence assistant. The C.0., and his D.A., inspeccted the listed
documents and took the extracts therefrom. After inspection of

. the documents the C.0.,admitted the documents as authentic except
; the documents mentioned as EXS-4.

The listed documents. as handed over by the P.0O., were
brought on records duly marking as shown against each.

S Gt e LAl Gk Gk e G D A G M e A di e dim . — > N = " o A G M e bt S W S o Fem = = — o — - ———

‘ Sl. Particulars of documents Exhibit No.
No.
1) Application for the post of PA submitted EXS-1
by Md. Mabhmood Alam.
2) Copy of Tura Employment Exchange identity EXS-2
card No. 270/88.
3) SSPOs, Shillong letter No. Bl/Rectt/96 EXS-3 |
p dated 24-4-97.
4) Asstt. 'Employment Officer, Tura letter No. EXS-4

TXE-2(VS)/94/650 dated 9-5-97.

s G e e GRS E— e . G . G M . o Mt Gl M S el s e M A A et Gl AR A L e Ml e ke el e el ) M e G e me b e e e -

Today the C.0., submitted an application for production
of following documents. :

(1) Copy of X, Y, Z register.
(2) Copy of the list of candidates sponsored by the EE/Tura

As per proceeding dated 24-6-98, the C.0., was asked to
intimate the name of defence witness and additional documents
required by 10-7-98 but he had failed to do so and no Jjustified
reason could be produced by him for the delay.Hence at this stage
his request for additional documents could not be entertained and

, hence rejected.

\
W
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"W will be taken and P.O., may present his case.

The proceeding has been adjourned today at this stnge.

R

sd/- Sd/- Sd/- sd/-
(Md.Mahmood Alam) (S.Chakraborty) (P.Chakraborty) (B.L. Yadav)
Cc.0. P.O. I.0. ) D.A.
No. ASP(DP)/4 - Dated Shillong, the 3-8-98
' Copy to :-

Shri Md. Mahmood Alam, P.A., Nongpoh.

2) Shri S. Chakraborty, P.O., and SDIPOs, North Sub-
Division, Shillong-3.

3) The S.S.P.0s, Shillong.

4) Spare. B

‘?, On 4-8-98 at 11 AM at the mame venue Lhe deponttion of .

¢
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I'voceedings of 2nd regular henring \*ﬂ

The proceedings were taken up by me in my room on 4-8-
98 at 11 AM in the presence of the followings.

(a) Shri S, Chakraborty, P.O.
(b) Md. Mahmood Alam, C.O. \T\
(¢c) Shri B.L. Yadav,/D.A.

The C.0., movéd an application for the supply of copy

v of (1) X, Y, 2 registern/and (2) copy of i}st of candidates spon-
sored by the Employment Exchange, Tu nd intimated that . if
copies of these documents are not giv®n he will not appear in the
hearing due to biasness of the 0., on 3-8-98 the request for
ction of was rejected by me on the ground

the C.O. ubmit requisition within the period
agfeed by him o nd no justified reason could be shown.
the char¥es einst the C.0., is alleging submission of

. Tura Employment Exchange Card No. 270/88 which was not actually
issued to the C.0., by the Employment Exchange, Tura, the docu-
ments sought at item (1) was found not relevant to this case and
to his defence angle. However after further consideration it was
decided to supply a copy of the document listed at item (2) to
the C.0., which was found relevant from his‘HETEﬁEE‘ﬁﬁETET‘Regar—'
ding attendance by the C.0., in the hearing, it depends on the
C.0., to appear or not to appear in the hearing. If the C.O.,
fails to appear in the hearing or does not appear willingly, the
hearing will be done ex-parte.

The PW-1, the Asstt. Employment Officer, Tura did not
attend hearing today and he did not submit any information also
in this regard. Copies of notice for attendance to the next hear-
ing on 25-8-98 at 11 AM at the same venue duly signed by me for
PW-1 have been handed over to the P.O.

The hearing is adjourned today at this stage fixing
next date of hearing on 25-8-98 at 11 AM at the same venue.

sd/- sd/- sd/- sd/-
(Md.Mahmood Alam) (S.Chakraborty) (P.Chakraborty) (B.L. Yadav)
C.0. P.O. 1.0, D.A.
No. ASP(DP)/4 Dated Shillong, the 4-8-98

Copy to 1:21/////ﬁ
Shri Md. Mahmood Alam, P.A., Nongpoh.

2) Shri S. Chakraborty, P.0., and SDIPOs, North Sub-
Division, Shillong-3.
3) The S.S.P.Os) Shillong. e

4) Spare.
%ﬂ?
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Proceedlngs of 31d regular heaxlng

The proceedings were taken up by me in my room on 25-8-

}08 at 11 AM in the presence of the followings.

(a) Shri S. Chakraborty, P.O.
(b) Md. Mahmood Alam, C.O.

(¢) Shrl D.L. Yadav, D.A.

Shri B.L. Yadav, DA moved an application for the supply
of copy of X, Y, Z register. On this matter decision of the I.0.,
on 4-8-98 stands as the said document found not relevant to the

case.
The P.0., when asked produced copy of letter No.TXE-

OV/-96/579 dated 30-5-96 in which it is seen that. Dist.Employment
Exchange, Tura did not forward any list of canidates .sponsored
but only forwarded applications. This document was brought on
records duly marked as follows.
Exhibit No.

S1l.No. Particulars of document

o ——— - ol G e e - b s o o —

1) Dist. Employment Exchange, Tura letter EXD-1
No. TXE-0V/-96/679 dated 30-5-96. :

A copy of EXD-1 was given to the C.0., on his request.

The P.O0. told that document as entertained as EXD-1 was
not felt relevant to the case as because the charges against the
C.0., was against the employment registration number used by the

'CoOo’ itself.

The PW-1, The Asstt. Employment Officer, Tura did .not
attend hearing today & he did not submit any information.However,
it was decided to issue notice for attendance to DPW-1 once more
to attend hearing on 9-9-98. Copies of notice for atlLendance duly
signed by me for PW-1 were handed over to the P.O.

The hearing is adjourned today at this stage fixing
next date of hearing on 9-9-98 at 11 AM at the samec venue.

Sd/- Sd/- Sd/ - Sd/-
(Md.Mahmood Alam) (S.Chakraborty) (P.Chakraborty) (B.L. Yadav)
C.0. P.O. I1.0. : D.A.

No. ASP(DP)/4 Dated Shillong, the 25-8-98

Copy to :- ) )
Shri Md. Mahmood Alam, P.A., Nongpoh. ‘
North-

2) Shri S. Chakraborty, P.0O., and SDIPOs,
Division, Shillong-3.
3) . The S.S.P.Os, Shillong. [Tx/r

4).Spare:\. Q%:/:;zj/;?.rf’f.
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S 3 Proceedings of 4th regular hearing :ir

'f" 'The proceedings were taken up by me in my room on. 9-9-
98 at 11 AM in the presence of the followings.

(a) Shri S. Chakraborty, P.O.

oo
»

(b) Md. Mahmood Alam, C.O.
- ' ' '

(c) Shri B.L. Yadav, D.A.

‘ The PW-1, the Asstt. Employment Officer, Tura did not
attend hearing today. Under letter No. TXE-2/(VS)/94 dated 5-8-98
Ssmti D.R. Marak, Asstt. Employment Officer, Tura intimated that
she could not appear on 4-8-98 as she got the notice for appea-
rance on 4-8-98. Shri K. Sawain, Joint Director of Employment and
Craftsman Training, Shillong, Controlling officer of the PW-1,
under letter No. DET(M)VG-7/95/7227 dated 1~-9-98 has intimated
that the PW-1 is unable to come to Shillong as her daughter ' is
iIl~ and hospitalised. The PW-1 has requested to make enquiry at
Turd since all relevant papers of the case are available in her
office. The PW-1 under her letter No.TXE-PT.2(VS)/97/937-38 dated

1-9-98 has intimated that her daughter is ill for about a month
and there is no one to look after them as her husband is also not
there and she has difficulty to go to Shillong and she is also

! 111 She requested to conduct hearing at Tura.

' She has also intimated in her letter as mentioned above
that as per records and evidence to show there are many files and
registers to produce as this is a serious case of fraud as Md.
Mahmood Alam has somehow produced an already lapsed identity card
of another person by erasing the original name (Shri Gobinda Ch!"
Kdndu,Fulbari) who is an unskilled and his qualification is under
! matric whereas the qualification needed for Postal Assistant is

" P.U. passed or above. The pW-1 also intimated in her letter men-
tioned above that she has no order to carry the connected files
to Shillong from her higher authority. In conclusion she has

"requested to conduct enquiry at Tura considering the problems

mentioned by her.

-
g "Since the deposition of PW-1 is found vital in this
o case for progress of further enquiry to find out the truth of the
charges levelled against the Charged official or otherwise,it has
been decided to held the next hearing at Tura. Accordingly notice
for appearance to PW-1 has been issued to attend hearing on 22-9-

98 at 11 AM at Tura H.O.

The hearing is ‘adjourned at this stage today fixing the
next date of hearing on 22-9-98 at 11 AM at Tura H.O.

i 3?‘ The D.A., has puﬁ his objection on the venue of hearing
| on 22-9-98 1i.e., Tura and suggested that the PW-1 may attend
hearing at Shillong after her recovery from illness.
' .
]
/\)
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[ As per Directorate D.O. letter No. 4-16/98-V1G dated K-
6-98 "specific instruction regarding Rule-14 cases is that the
inquiry should be completed within 6 months and I.0., to submit
report within this time frame. Since the case has nol rcached yel
evidence level on bchalf of Disc. authority, I find no justifica-
tion to lapse more time in agreeing to the suggestion made by the
D.A., as PW-1 has communicated her willingness to give evidence
at Tura. Accordingly I cannot accept the suggestion of the DA and
venue of next hearing at Tura stands as mentioned above. ‘

Q*-—‘ cAp_ - g' B T

(B.L. Y dav) (Md.Mahmood Alam) (S.Chakraborty) (P.Chakiraborty)

D.Ai c.0. P.O. 1.0.
No. ASP(DP)/4 Dated Shillong, the 9-9-98
Copy to :-

1) Shri Md. Mahmood Alam, P.A., Nongpoh.

2) Shri 8. Chakraborty; P.0., and SDIPOs, North Sub-
" Division, Shillong-3.

3) The S.S.P.0Os, Shillong. The concerned officials may
kindly be relieved in time to attend hearing at Tura

[SYRE -
Y S . PR
s

4) Tile S.P.FM.., Nongpoh.

. 5) ‘The Chief P.M.G.(Staff), N.E. Circle, Shillong  with
s reference to C.0. letter No. Staff/51-7/90 dated 7-
9-98. Shri B.L. Yadav, IPO(BD), C.0., Shillong who
is the D.A., may kindly be relieved in time to

attend hearing at Tura.

)
1.0. & ASP (Vig)

" v 0/0 C.P.M.G., Shillong.

e
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. The.procéedings were taken up by me at Tura on 22-9-98
at 11 AM in the presence of the followinga. :

(1) 8hrs 8. Chakrnborty; P.0.
(2) Smbti D.R. Marcak, PW-1,

7/ 0 Under "lettér™ dated 9-9-98 Md. Mahmood Alem, C.0.,
. Antimated that he would not.attend hearing at Tura on 22~-9-98 and
7 6p/ his * behalf his D.A., Shri B.L. Yadav would attend - hearing.
‘hri B.L. Yadav, D.A., submitted his applicatien dated 17-9-98 in
the afternoon of 18~9-98 intimating thadi he was unable Lo altend
hearing on 22-9-98 at Tura due to his daughter’s illness. in
support - he did not submit any medical certificate and he was
himself not sicl. Since Md. Mahmood Alam authorised hig D.A., to

attend hearing on 22-9-98, it was the duty of his D.A., to attend

the hearing and in support of his daughter’s illness he also did

N not submit any medical certificate. On 9-9-98 the D.A., put his
objection on the venue of hearing on 22-9-98 at Tura. I was also
not convinced on the grounds mentioned by the D.A., in his appli-
cation dated 17-9-98 for not attending hearing on 22-9-98 at Tura
and I was also convinced that both the C.0., and D.A.;were trying
"to delay the proceeding without any justified reason. Both the CO
- and DA were given reasonable opportunity to take part in the
hearing but both of them did not attend the hearing willingly
without any justified document supported reason. Considering the
above situation it was decidéd to hold enquiry ex-parte today as
the evidence of witness proposed to be examined today is of vital
importance. o

4
~3 .
.

Smti 2BMR. Marek, Asstt. Employment Officer, 4ﬂ?i- wns
examined as Sl-% and tlie deposition made by her was recorded. 1
saw the original records as mentioned in her deposition,

The P.0O.,was asked to present the cnse on behalf of the
Disciplinary authority. In presenting case the P.O., told that
Md. Mahmood Alam, C.0., while submitted application for the post
of P.A., vide his application dated nil as exhibited as EXS-1
submitted Tura Employment Exchange Identity Card having registra-

7 tion No.270/88 as exhibited under EXS5-2 which were received by
the SSPOs Shillong on 3-6-96. On the basis of that application
Md. Alam wasg appointed as P.A., but on verification the Asstt.
Employment - Gfficer, Tura vide letter No. TXE-2(VS)/94-650 dated
9-56-97 {EXS-4) reported that the name of Md. Alam was not regls-
tered in his office and the reglatration no. used by Md. Alnm was
in~ the name of one Shri Gobinda Ch. Kundu whose candidature wng
cancelled on 4-8-91 due to non-renewal. The NCO No.was alloted to
a unskilled and non-matriculate candidate. Thug Md.Alam submitted
a fake Employment Reglstration Card claiming the same for himselfl
The deposition made by the SW-1 on 22-9-98 and all other enlisted
documBhts as exhibited earlier framed the charges agalnst Md.Alam
beyond reasonable doubt. But the aforesaid action Md. Alam, C.O.,
violated the provisions of 3 (1){(iil} of CCS {Conduct) Rules, 1964

and degerves severe punishment.
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L A Evidence on behalf of the Disciplinary authority

4

Vi

Copy to :- ,
1) sShri Md. Mahmood Alem; P.A., S}dliovu?\émpij
2) Shri S. Chakraborty, P.O., ahd SpIPOs, Norlh Sub-
Division, Shillong-3. . P
. ( ﬁgﬁf’
3) The S.gﬁﬁ.Os,uShillong,for information ar@ineccessary
action. ) ‘
4) The : Sv Posturgnr, ogll.l.(f((ﬂ\_?‘ AP st A
65) The Chief P.M.G., N.E. Circle, Shillong for favour
of information and necessary action.
(Z/// ( ““Chakraborty)
~ I.0. & ASP (vig)
0/0 C.P.M.G., Shillong.
[
e
B 2 %M

/clogsed. Copies of deposition made by the state witness were

to all concerned.
: {

The proceeding will resume on\9r10—98 at 11 AM in

was
sent

the

Vigilance Section of the 0/0 Chief Postmaster General,; Shillong

‘ for submission of written statement of defence by the C.O.

¥
sd/- sd/-
(S.Chakraborty) (p.Chakraborty)
PaOc : I.O.

No. ASP(DP)/4

Dated Shillong,; the 22-9-98

~
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Proceedings of 6th regular hearing T
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S The proceedings were taken up by metmxun\am on 9-10-98

,‘ at 1230 PM in the presence of the followings.

(1) Md. Mahmood Alam, C.O.
wit (2).Shri B.L. Yadav, D.A.
folee ) "o
ff w-The P.0O. has submitted an application dated 4-10-98
. intimatlng that he would not attend the hearing today due to pre-
.pccupation of urgent nature of work and requested to  conduct
hearing today in his absence. Since the P.0. has no objection on
the conduct of hearing today in his absence, the C.0., has been

asked to submit his written statment of defence. The C.0., has
stated that he would give his oral statement which has been
recorded as follows :- ' )

In defence the C.0., stated that the list of candidates
furnished by the PW-1 in support of his deposition should not be
included because it is not the listed document. Regarding delay-
ing- . the proc¢eedings by the C.0., and his D.A., recorded in the
proceedlng dated 22-9-98, it is not true because the daughter of
the DA was actually ailing since last year and now she is wunder-
going medical treatment under Dr..D.C. Choudhury and she suddenly
got severe pain on 16th Sept evening due to this reason the DA
was unable to leave her alone at Shillong and proceed to Tura for

hearing.

Since the C.0., submitted his application for the post
of PA to the Employment Exchange,Tura and the Employment Exchange .
Tura sponsored his application through their letter dated 30-5-96
to the SSP Shillong. The application of the C.0., was received by _.
the 8SPOs, Shillong vide Employment Exchange Tura letter datea
30-6-96 (EXD 1) and C.0., is not concerned about the records
malntalned by the Employment Exchange in this matter and he is
also not concerned whether his name was incluyded in the list of .
candidates or not as it was the duty of the Employment Exchange.
If the rniame of the C.0., was not included in the list of candida-
tes,,  (as mentioned in the deposition of PW-1) though they
forwarded his application which was duly accepted and considered
by the SSPOs, Shillong, it was the lapses on the part of PW-1 and

not by the C.O.

After "receipt of +the application by the SSPOs,
Shillong, the same was processed by the SSPOs, Shillong alongwith
other applications as per rule. The EXS-2 was submitted by  the
- C.0., alongwith his application. The application was scrutinised
at different stages as per recruitment rules and no objection was
raised on this document. ‘The application was received though the
. PW-1 and no objection was also raised while forwarding the appli-
cation of the C.0. The C.0., submitted the identity card belonged
to him, he is not concerned about the position mentioned by the
PW-1 in her deposition. If the identity card was not found in

order, she would ' not had'! recommended and forwarded the
application.. While forwarding the application of the C.0., the
1
X
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lbw~i'recomménded his application after satisfying the validity of

theﬁidentity card and afterqprds the PW-1 raised questions on the
validity: of the identity card. Such shifting statements of the
PW-1 proves that her deposition is not dependable in consldering

the fate of the C.O,

On the basis of the .bPosition mentioned above the
charges levelled against the 0.0., is found baseless and should
be dropped. The C.0., did not violate the provigion of rule 3(1)
(111).0f, the CCS8 (Conduct) Rules, 1964.

o .|-"‘c o - .
2.y _The C.0., did not desire to examine himself as defence
witness. : :

No question was also put by the I.0., to the C.0.

. Evidence on behalf of the C.0., is closed.

e 4t g /- e

~«f Jow The P:iQ., and C.0., are required to submit their argu-
mentélih writingA the P.0., is accordingly directed to submit his
written:ibrief+..so as to'reach me before 20-10-98 by Registered
post. Hetwill' endorse a copy of ‘the brief to the C.0., directly.
The C.0.,, will in turn submit his written brief so as to reach me
by Registered post before 6-11-98. -

The case is closed. -

Sd/- Sd/- Sd/-
( BiL. Yadav ) - (Md.Mahmood Alam) (P.Chakraborty)
_D'A', .o ‘ ’ C'O‘-‘ - N ' I'Oo
Y o . .
No: VASP(DP)/4 - Dated_Shillong, the 9-10-98
Copy to :-~

1) Shri Md. Mahmood Alam, P.A., Nongpoh.

2) Shri s, Chakraborty, P.0., and SDIPOs, North Sub-
S Division, Shillong-3. ‘

3) The §.5.P.0s, Shillong,for information and necessary
action. ‘ ‘

‘ -4) The Chief P.M.G., N.E. Circle, Shillong for favour
of information and necessary action.

IR 1

\_§¥"Shri B.L. Yadav, IPO(RD), C.0., Shillong.

borty)
; | 1.0. & ASP (Vig)
. R . R O/O C.p.M.G., Sllil]of]gc
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DEPAICIHFNT OF TOST THDIA ' ,
0/0 MUE 51.8UPDT,OF POYT QFFICES 1 MEGIALAYA DIVIHION .
’ SHiLLONa ~-793001, .

AN‘N EXMRE —

S
A

No, N2-29, Dtd at Shillong-1, the‘05~05~99o

[}

It wnao propoeed to take sctlon cgrinst Md.Mabeood Alom

P/A YMouppoh S.O? (Low F/A" 3hillong GPO ) under Rule-14 of CCS
..(CCA) Rules, 1965 vides this office memo No,B2-29 dtd 23-4-98,

’ 2. The atticle of char%e fremed sgainat Md,Mehmood Alem .
4 aud the stetement of imputation of misconduct and mipbehnviour -
were as follows 1~ .

-—

Annexurc«ly .
Statement of prticle of charges {ramed agalnat Md,Mahmood Alem,
P.A.Mongpoh 8.0, :

ANRICLE-1

Md,Hehmood Alam, P.A,Hongpoh S.0. submitted emgloyment
) Emchange card no.270/88 alongwith his applicntion for the post

of Postal Asstt. which wes received at iﬂc office of the 8S$POn,

| Shillonp on 3-6-96, Under S5POs/SH mtfixmxmwfxihm letter no.D1/Reatt/
' 96 dt 2h-4-97 Apatt,Feployment officer, Dist ,Eaployment Exchange
Aure vwes addressed and Regn.card ro,270/88 of Md Mehmood Alem
“&8 gont to him, Under letter no;TXB-Z(Vsl{gﬁ/GSO dt.9-5-97 the
Agelt.Employment offlcer, Tura fntimated thot the nawe and regle-
tretlon no.of Md.Yghmood Alam wag not found in his office record
regleter end actusl holder of the said Employment Exchange Identity
Caid wns Shrl,Coblnda Gh,Kundu end hisg candidafure wos cancelled
o "-5-9% due to oh renewnl and the asnid E/B dontlt( oord
belorged to the noh-"atriculste- Foup. The raply of the Aohtt, .
Swployment OCficar, Tura shows thst ghe E/E aard which was subniticd

- by e Mahrood Alem wes not actually lesued by the Employment

_ . Exchienge, Tura to hic and the ssid 0fficiel wop also, awere
2, " 08 Rt By the abeove Pcotiongd sct Md, alingod Alnm violobtad Uthes
ey provinkoue of Rule~3(1)(11L) of CC

¥ ; 5 (Conduct)Rulen-1964, - -
i ;', . .
i & i 7 ANEXUUE-1X :

‘ A

' oy, Te Stetcmnut L. imputation of wisconduct and minbehav
" I8 Aheclinfres framcd against Md,Mahrnood Alae,
Y N SN i .

Lour &n npupport .

P.A. Novgpoh 3.0,
ARTICLE-] ’
“d Mahmood Also, P.A Mong

polh $.0, submiticqg spplication for -

‘ @y:,psaﬁ_cf Pogtal Asatt,nlongwiéh Tura Employment Exchehge Roglstra- ’ .
| gl SRIU 106.270/88 which was received gt the §5P0%s,Shillong on ' U
P i-O;y? Viucr 55008, Shillong letter n0.81/Nectt/96,dtd, 20.4.97 o
] v \saln

sl Employment Offlcer,Dintrict Employment E_change fura
: 4 end Employment exchange Heglutration
¥itheh wag gubmltted by fd Hahmood Al

'3t Bployment Officer, Tura Under hig letter no.TXE-~2(V8)/94-650 '
uih 9-5-87 futimated that the vewe and regiatration number was ot
Tound in big of {19 record replster and notun) holder of tivm antd '
Employmant Exelinngic rcnlu&rntfon Cord wan Shri,Cobinda Qtnndra '
.Kuqdv ai1d bie candidature wAs cancelled on H-§-91 duc to non ronewal
saG tho gald Employncnt_Exchange regletration cad belonged to 4he
L non-Matriculute Croup, Ihe above ' mentioned poslition shows thnt
. MG HMehimmood Alam subel tted Employment Exchenpe renfstration cord
, ed to him, he had no. vn) d Employment Exchango
| : rggistrntlnn card aod be was also  avare of {t, By the above men-

| od Alam violated the provision of Rule~3(1)
(L1} or ey (Conduct) rules~ 1964, . . :

-~ -

, Card no.270/88
om wag {orvarded tc Hiim, The

-
P

Y
3. Moenquiry wae condueted under Rule-~14 of CC3(CCA) Rulcs,1965.
The 1,00 rubmitted hig euquiry . report on 19-11-98 which wog
. a8 wder -

! ,
A . "
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Thquiry Repoit o,

) , on P '
the Departmenlal Enquiry Held Agoingt Md. Mahmood Alam,

. P.A., Mongpoh §.0.
. ;’\ [ , .

1] . .
PEER A ‘- [ '

Submitted by

Inquiry Officer,

vide letleotr No. ASP/DP/4
_dated 19-11-98.

94/650 dated 9-5-97..

#'2EXD-1 Dist. Employment-ﬁxchnnée; Tural'letter No. TXE-ON/9G/
1 S . 679 dated 30-5-96. . '
I , m~ R lblist .of Withesses
sW-1 - Asstt. Fmployment. O(ficer,FDist. Employment - LExchange,
Tura., :
i ¥ 1.1 . Under Sub Mulé (2) of Rule. 14 of CCS(CCA) Rules 1966, I

j the " charges framed against Shri Mahitood Alam vide his meno

L the .basis of the documentary and ordl "evidences adduckd beflore me

L prepared by Inquiry repott ns dnUérﬂaﬁ - .

S il IR ' é L F A ~ N :
gEEN 2:0- . Particlipalion by the charged officisl in ‘the Inguiry
;?ﬁ 1 - cand Defence Assislance .available to him. e

N RN

-

. He 1 was assisled

). . -Defence.Ausistant

;Mu -8-98_.and «+22~-9-98.
ST

W9

oot e

; . N M ] .
3.0 Article of chnatrge and substance of Iuiputation of
conducl or misbehnviour..

K >t N

{i . i . o "“'- )
m KED The [ollowing article of.charge was Cramal) ngalnat’ Md.
{ Mahmood Alam, .
v.,,_ ¢ 1t “ o ‘
: Article-T. Md. Mahmood Alam, PA, Nongpoh SO submitted
F.E. Card No.270/08 nlongwith hisg applicantion for

- cmem i o YT
. .

EXS-3 . S$8POs, Shillong letter No: B1/Rectl/96 dated 24-4-97.

. EXS-4 Asslt. BEmployment Officer, K Tura letter No. TXE-2(US)/

’

was ‘appointed by Lhe SSPOs, Shillong, as ‘the 1.0.;, to ingulre into

S B2-29 dated 21-6-98. I have since compléted Lhe Inquiry and

, . LI . .
S ELEE S CROTEY The CO atbtended the hénriﬁégon'z4—0-90. 3-8-98, 4-8-98,
© 25+8-98, 9-9-98, 9-]10-98. lle did not ,attend hearing on 22-9-98.
by Sheri B.L. Yadav,.IPO{BD), C.0., Shillong" as
thirodghout the, inqdulry proceeding except on'24-

: the post of
“which was received Ly Lhe $SPOs5 on 3J-6-96. Under SSPOs, Shillong

{

. “hdat of Fxhiblted Documents- .
1 Applicallon for Lhe post of PA submilbted by Md. Mahmood .
) Alam,

EXS-2 Copy of Tura Employment Exchange Card No. 270/88.

SN
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‘leﬁter No. BL/NAckt/906 dﬂtnd‘24—4f97' Asstlt. EmploymenlL Officer,
Digt. Bmployment Exehnnge, Turn was addresased and Regn., Card No.
.270/88 of Md. Miahmead Alnm wns seit to him. Under letter No., TXR-
2(V8)/94/6560 «ntad 9-6-97, tLhe Asstt. Employment Officer, Turna
Antimated that Lhe name and Regn. No. Md., Mahmood Alam was nol
found in liis office record register and actual holder of the snid
Employment Exchange Jdentjity Card was Shri Gobinda Ch. Kundu and

‘wfv“* ’ his candldatute wns cancelled on 4-8-91 due to non  renewal and
AN the said E/E Identity Card brlonged to the Non-Mntriculate group.
A The reply ol Lhe Asatf. Fmployment Officer, Tura shows that the
" E/E Cord which was submitted by Md. Mahmood Alem was not actually
b issued by the E/E, Turn Lo him and the said officinl wns _plso

aware of ilL. By the nbove mentioned act Md. Mahmood Alam violatéd

_igq ' the provislons of Nule 3(1)(41L) of ccs(Conduct) Rules, 1964.
:}:*ﬁ I . -
w1l 3.2 According to the ntatement of misconducl or misbehav-
ﬂyﬁ o iour above mentioned charge waas repented with the addition thal
;@f Md. Mahmood Alam had no valijd Employment Exchange Cnrd & thereby
_;ﬁ ! "violated the provisions of rules as mehtioned in the pre-para.
; v 4.0 Case of Lhe Disciplivnry Authority
| Md. Mahmood Alam whjle submitled application for the
' post of P.A., vide his applicntion dated NIl as exhibited as IEXS-
Attt 1, submitted Turn E/E ldenlity Card No.270/88 -na exhlbited under
RS AN EX8~2 which were recejved Ly the SSPOs, Shillong on 3-6-96. On
dad | ~the basis of that application Md. Alam was appointed as PA but on
R Y verification Lhe Asstt. Employment Officer, Tura vide letter No.
: TXE-2(VS)/91/650 dated 9-5-97 (EXS-4) reported that the name of
, Md. Alam was not registered in his office and the RNegn. No. used
N by Md. Alam wnas in the name of one Shri Gobinda Ch. Kundu whose
o candidature’ was cancelled on 4-8-91 due Lo non-renewnl., The NCO
. "f No. was alloled Lo a unskilled and non-matriculate candidate.
sr Thus HMd. Alam submltted o [rlse Employment Regn. Card claiming
. u': : the same for himsell. The deposition of SW-1 and other exhibjiterd

documents establishes Lhe charges against Md. Mabmood Alam bLeyond

reasonable doubt nnd thevebLy violated Lheé provislons of aforecsnid

rules. In the wrillen Lrief submitted by the P.O. on 17~10‘98quhg

PO pointed out that the CO did not boldly till date he lnd

with the E/E, could not produce or demand any addl. document in
<+ support of Ihis proof of repgn., could not

) produce nany defence
gfﬂ ' witness, avoided confrontntlion with the SW-1 during the' inguiry,
il CO and DA did not attend hearing at Tura to avoid confrontatjon
' with the SW-1. The PO nlso pointed out that the SW-1 in her depo-

. sition " dated 22-9-9g stated Lhat the name of the CO wns

never
registered at E/E, Tura, ULhe Identity Card and Negn. No. used Ly

i the CO were jn the name of Shei Gobinda Ch, Kundu who was under
Matrie and card Japsad {n B-91, . the Identity Card wne issued on
4~8-88 and Lhan ULhere wna no provision of nffixingﬁphotographs of
i1 the candidnte on the Identity Card, the name of Gob&m]n Ch.. Kundu
’ was erased and name of CO wns substituted on the IdenbLity Cnrd
and  SW-1 conflirmed Lhe documents exhibited ns EXD-1, EXS-4, Lhe

. CO did not deny that he used the ldentity canrd of others.

, | | AD
&y
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In  defance Lhe €O demnng the charges and staled on -
10-98  that the list of candidntes furnighed by the pw-1
shpport of her depoaition daled 22-9-93g should not be included as
ﬁﬁr\vas ot listed documant, The O submitted hjg application for
the' post ol pA o Lhe E/R, Turn nnd EB/E sponsored his application
through Ltheir lotter dnled JO-5-96 Lo the §SPOg, Shillong and Lhe
CO is not concerned about, Lhe rocordsg maintained Ly the R/R in
the matter and he je also not concerned whether |hia name  wasa
included in the ligl or candidates or not by the E/E. 1r the name
of the CO was not included in the list of candidates (ag . manfio-
ned in the deposition of SW-1) ¢ was the lapse on the part of
the pw-1 as the applicalion who duly accepted and considerecd Ly
the SSPOs, Shillong. “The document exhibited ag XS-2 wns
submitted by the CO, it wase Processed/scrutinised nt differvent
stages by the 580s, Shilloug Lut no.objection was raised on that
document. ' The CO submittead Lhe Identity Cargd belonged to him and
he 1is not cdncarnnd,nhout Lhe position mentioned by the PW~-1  in
her deposition. Il the sajiqg Identijty Card|was not found in order

-the pw-y would not forward ang recommend“the‘npplication of "the
CO and PW-1 forwarded the application of the C¢o after sntisrying

.Y Card of the Co, The co also pointed
Lthe application of the c¢o to  the

. ng the validity or the R/1 Card and
afterwards raised auestions on Lhe validity of the identily card

and due Lo such shifting Sltatemenls of the PW-1, ler deposition
is not dependab)e. In Lhe beriel the CO pointnd oul Lhat spongo-
ring the application by the E/E g ote of the bre-condition or
Lhe recruitment. The npplicalion of the PA was receivecl through
the py-y and ng objection "as raised by her while _[orwnrding/
Sponsoring the'npplicntion ol Lhe CO. The co enrolled his name to
the E/E, Tura and gol the Regn. Card bearing No.270/88. The Cco
also pointed out that he wag not given any chance to defend the
case) when py-i Yas called and also made objeclijon regarding fix-
ing venue or hearing at Tura on 22-9-98, Je also pointed out. that
the actuat holder or E/FE Card No.270/88 Shir{ Gobindra cn, Kundu

88 stated by the PW-1 wag not included fn the list of withess of
cellgd for exnminntjon, In conclusion the CO denied the chnrges
and told that Lhe chnrges are baseless and should bhe dropped.

/

§spos, Shillong after satisfyi

6.0 Analysig and assessmenl,

—---.--...—.-.-.....-.—._.....q-.-...n..—-«

< The charge ngatnat Lhe CO was that he
Cnrd No.270/88 nlongwith his applicalion fop Lhe post of pa which
wns not actunlly Insund by Lhe F/r. Turn Lo Iijm and
of it and the said B/ Regn. Card Lelonged Lo Shrij Gobinda cn.
Kundu and his candldatupe Yas cancelled on 1~-8-91  (Jue Lo
renewal and gajq E/E ened belong o non-mntriculnCWIuroup.

submiltled E/R
he wns avAare

non

» In  auppary of (he charges e
stthmitted the documenty

one, witness as mentiaonngd

Discjplinnry Authority
exhibjited ng EXS~1 to EXS~4, There wps
in Annexure Jv of ULhe chnrneshont(PW-l).

x>
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The Jdocument, nn pxhiblted as EXS=1 aliows Lhal it hears

the phologrnph al Lhe €O nnd his signinture. nh Col.C Lhe no. wnn

Pnoted  as 270/810 datad 4-A=-91 and name of B/E noled ng Tura. The

:"“:- B s

document qxhthitnd an EXS-2 shows that date af registration wn=r
noted na  A-0-0R1, next, dnte of renewnl due na A-R-91 nnel
occupallon nu analet tTed and FL bearn the tmpresnton of phogegtengh
of the 0, aid HCO ns X02.01. The document exhibited as LEX8=1
shows GLhat the identily cnird nas exhibited as EXS-2 wns senb o
the B/F, Tu;n on 24-4-97 for necessary record. The document ns
exhibited as EXS-4 wan rapgnrding questionead validity of the E/E
Card.

In Lhe deposilion dnted 22-9-908 the PW-1 =snld that the
name of Lhe CO was never registered in the E/E, Tura, cgnfirmed
genuineness of Llbe documentl, (Exd=1), conflirmed that 24 epplica-
Tione weres Torwnrrotd t%ﬂﬂTﬂﬁ“T??ﬁ?‘gf:}4:};;ndimh\t;é was not forwar-.
ded but copy ol LigCTwAs Kejl Tt the_B/E, Turn, Lhe Identity Cared
No.2TU788 (1EXS-2) belonged Lo Shri.Covinds Ch. Kundu of Fulbari
who wng unakillad nnd under matrie, the card lopsed in Aug' 91l due
to non-renewnl and Lhere wns mp vajodotu pf the said card after
Aug'91,the enrd wag issued on 4-8-88 and then there was nho gystem
of affixing photograph on the Identity Card, the nnme of Govinda
Ch. Kundu was crased and name of CO was writhen on Lhe identity
card, confirmad genuinenens of EXS~4. The PW-1 nlro aubmitlted
list of 24 cnndidates nlongwilh his deposition. 1n Lhe Tist TniAwic
6T the TU was nok menlioned. T - T T

_men 2o :

e

in delfence Lhe CO denied all the charges. On his Lehalf
the document nea exhibited as EXD-1 was submitted.In Liiat document.
it was mentioned that 23 applications were forwarded by the k/
Exchange on 30-65-96 and Lhere was remark on that deocument that
24 applicalions were veceived. In defence Lhe CO stated that he
submitled application Lo Lhe E/E Tura and E/E, Tura sponsoted his
application vide EXD-1 Lo the SSPOs; Shillong. After receipt of
application il wnas processed by Lhe §SPOs.No objection was raised
by the PW-1 while forvwarding his application,if tihe identity card
was not found in ovder, Lhe pPW-1 would not had forwarded .and
recommended the application of Lhe CcoO. The pWw-1 forwarded  the
application of Lhe CO salter sntisfying the valldity of .the:
Tdentjity Cnard of Lhe CO. While scrutinising the application of
the CO, no objeclion was rnised by the SSi{'0Os. The nlleged holdnf
of the snid Identily Card was also not cnlled/included as witness

L While condnchinn the inquiry and after examining Lhe
documents connected, [ollowing ailent points cnme to Light which
are requlred Lo be discussed here. '

#a) Only permitted source of receipt of applicalion is £/
Exchange. Applications nare considered and ontertnined only il it
is received through E/E only. R -

AL) FE/E forwnrds Lhn applications aflter snLi&fying the eli-
‘gibility ol the candidates. ‘ e

Jec) As per deposilion of PW-1, 24 Nos. of applicnltions were
forwarded but why mention of 23 nos. of applications was mnde in

the letter EXD-1 and why liatl of candidnte wns not sent alongwibh
applications.
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The npplication of Lhe CO'wags entertained and conside-
red which menns that Lhe npplicatfon must had received through
the aulhorised source t.e. F/E. IT it was' recelved through . the
E/E, the concerned E/E must lind scrutltiked the eligibility of
the CO end no adverse rvewnrk was made bLy' the E/E while forwarding
the applicdtion, while scrdlinising Lhelapplicdtion through 3

"stages  In the 0/0 SSPOa, Shillong the validily of the Identity

Card was nol guosbloned at any Jedel'eyen by the D.P.C. also. The
matters mentloned al (c) nbove shows thé'syqtem of working at
E/E, Tura. \V , o e

In this case the vitnl witness.wvas Pw—i. on whose depo-
sition the enquiry could he concluded. Bul system of working at

E/E,  Ture while forwarding Lhe appljcations also nol found upto

the level of salisfacltijon. It remained un-answered beyond any
doubt whelher actually the napplication of the CO was received
through the E/F, Tura or not, whether the ildentity card actually

belonged to Shrl CGovinda Ch. Kundu as his name was not included
as witness. :

The above posltlon and the points made by Lhe CO point-

ing sBome lapses in recrujlment process created n bit barrier in
reaching a definite conclusion.

.. IT  Lhe charges igainst the CO is syncronised, the
Inquiry will bLe focussed on the poivt on the wvalldity of the
Identity Card as exhibited. ng  EXS~2. This document shows that the
card was issued on 4-8-88 and {ts renewnl was due on 4-8-91, it
was not renewed on 4-8-91 or nny subsequent date. So the card as
exhibited as EXS-2 has no validity after 4-8-91. Sihce the CO
submitted the sald {dentity card in support ‘of his ellpgibility,
the. condition of valid regisltration in the E/E Wwas not fulfilled.
But this in-eliglbilily was over-looked by the D'P.C., while
making selectlon., The PW-1 in- her deposition dated 22-9-98

"mentioned that the name of Md. Mahmood Alam wns hever registered

in E/E, Tura and she also conflrmed genlneness of the documerits

as  exhibited as EXS-4, EXD-1. She made the deposition on ‘the"

basls of the records of the E/C; Tuta. :'The CO also could hot make
any proper defence against Lhls point. So it can be taken ‘that

-the nhame of the CO was never reglstered in Lhe E/E, Tura. The

above position and dJdiscussion leads to the conclusion that: the

‘Card No.270/88 (EXS-2) hns no valldity at the time of submission

of EXS-1 and CO's name was iever regiatered in the E/E, Tura and
as such the EXS-2 was nol issued in- the name of CO.

7.0 Eindlogs ) '
On  Lhe bLoasls of documentary and oral evidence adduced
in  the case before me and in view of Lhe reasons given “above I
hold that the E/E Idenlity Card No.270/88 lapsed on 4-8-91 due to
hon renewal and the sald Idenlity Cord was hot issued by the E/E,

Tura to Md. Malimood Alam. Therefore, Lhe charges levelled against
the charged offlcer is proved. '
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: A copy of the euqulry report was f£xamm forwarded to the
charged officinal under letter No,B2-29 dtd 28-1-99 for submuiassion
of hls‘representationi‘tf any, egainst the 1.0's report Within,

L a8 period of 15 days, *he letter was sent under shillong CFO
_,; ] R1.N0o,.900 dtd 29-1-99 to the home nddresn of tha C.0, (nn he wan
i . abeent from duty) which wag delivered to him on 3-2-99, But '
f!l oo nothing hos been recelved from Md.M,Alem, charged officiel, in
t '
g

[}

response, . .
4, P I have gone through cerefully the aorticle of charge and
b the report of the 1.0, dtd 19:11-98 wherelin, the I.0. recorded
:i : his findings in unamblguous ferme> thet thae charges levelled
' agalnst the officlal Viz.Md,Mahmood Alam is proved, A copy of the
i 1.0.8 report was seut to the C.0. which wag ultimately delivered
| from Sakri $.0. on 3-2-99, but the C.0. did not submit any re-
1 presentation what so ever.

ORDER

: : .
ﬂl Taklng fnto conslderation the nature of offance and its
) “gravity as sleo the report of tie Inquiry officerJ '

-

X, Shrl.A8,Biownik, Sr.Supdt.of Post Offices Meghalaya
Division, Shillong-793001, hereby award the penelty of Removal of
Md.Mehmood Alam P,A., Shillong GPO (now on un-authorised absence)
Lfrom service which shall not be s dis quallificetion for futtire
. fmployment under the Covt, ’

!
|
| sf—
{ A.R.Bhowmik)
: 3 ’ Sr,Supdt, of Post Offices
! : Meghelaya Division
] Shillonr-793001.

Copy to 1~ ‘

.N,E,Circle ' L -

1+ The Chlef Postmaster Genersl (Vig) Shillong w.r.t. C.Os
memo No,Vip-1/9/97-98 dtd 16-10-97, ,

L ' s 2, The Chief Postmaster Ceneral (Steff) N.E.Circle w,r.t., CO's

‘ detter No,Staff/51-7/90 dtd 7-9-90, » '

3. he Sr.Postmsster Shillong 0PO, - -

. 4, Md."ahmood Alem Vill-®oripatty BPO-Nerpatl Negar'Via-Sakri

o) o . Dist-Madhubani - 847239 (BiHar), '

.i : ’ 50 C/R file Of Mdo”eAlnmo ' -

i "~ 6. Fraud Br,Divl,office,Shillong., "

N_—"1» AsPOs ;HQ) Divl.Offlice Shillong, . o

8‘9' O/C bpare.
~N :
< hrt =
Sr, Supdt,of PJCt 0L£ eﬁ’/’//// -
1

t

|

| Mephalaya Div
o Sh11long-793001
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The Director Of Postal Services
O/o the Chief Postmaster General
N. E . Circle, Shillong -793001.

\

( Through the Sr. Supdt. Of Pos Meghalaya Dn. Shillong )

SUB :- Chérges framed against Md . Mahmood Alam P/A Nongpoh (Now

P/A Shillong ‘GPO) under Rule-14 of CCS (CCA) Rules vide the

Sr. Supdt. of Pos Shillong Memo No. B2-29 dated 23-04-98.

Ref :- The Sr. Supdt. Of Pos Shillong Memo No.B2-29 dated 05-05-99.

‘Respected Sir,

With due respect, I beg to submit the fo]lo\wing explanation
reference to the Sr. Supdt Of Pos Shillong' memo No:- 132-29 dated 05-05-99
which was received by me on 15-05-99.

2. That the article of charges which  were brought against me are
totally baseless and mala-fide with a motive behind.

3. That it is pertinent to mention that I submitted my application for

sthe post of Postal Assistant in the postal department. Office of the Sr. Supdt.
of Post Offices, Meghalaya Division, Shillong through - Employment Exchange
Tura. The Employment Exchange Tura sponsored my application to the Sr.
Supdt. of Pos, Meghalaya Division, Shillong throu gh their office letter dated
30.05.96. The Sr .Supdt. of Pos, Shillong duly accepted my application” and
after Departmental test I was sclected for the post of Postal Assistant and
after prescribed course of training [ was posted as Postal Assistant at
Williamnagar vide Sr. Supdt. of Pos, Mcghalaya Division, Shillong letier 132-
Inducting Training dated Shillong 27.01.97 . The Article ot charge brought
against me that I was not sponsored by the Tura Employment Exchange 1s
totally bascless and mala-fide. The charges brought against me arc not duc to
my any lapsc on my part and as such, I am not responsible for any lapsc on the
pait of Employment Exchange Tura . There is no satisfactory cxplanation by

the Employment Exchange Tura in this regard. Inview of this matter it would

be unfair to take action against me at this stage.

)Y :
WA
o Contd. Page . 2. ..
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7 4. That my humble submission before your honour that Article of
/ charges brought against me are not sustainable in law as well as in fact. It will
be very unfair and injusticc for me if the Department take action against me at
this stage then there will be no other alternative remedy for me as such, I will be
compelled to approach the Hon’ble Central Administrative Tribunal for seeking
justice.

It is therefore, respectfully prayed that your honour may
be pleased to quash the entire proceeding of charges brought against me and
the punishment awarded by Sr. Supdt. of Pos, Shillong vide their memo no.
- B2-29 dated 05.05.99 .

Thanking you.

Yours faithfully

Dated 14.10.99
(Md. Mahmood Alam)
Postal Assistant
Shillong G.P.O.
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* ' : DEPARTMENT OF POSTS
OFFICE OBRTHIS CHTEY POSTMASTER G ENERAL:N.E.CIRCLIE: SHILLONG

Memo No. Stafl/109-Misc/7/199 ‘ Dated Shillong, the 31-1-2000

Gone through the appeal dated 14-10-99 of Shri Md: Alam against the.
imposition of punishment of removal of Md. Mahmood Alam, P.A., Shillong GPO
from service. Shri Md. Mahmood Alam had appealed well after the time period
stipulated for appeal. However, he submitted an application dated 14-10-99 and in - !
the application he submitted that hecause he was sick and under medical treatment,
" e ¢ould Tiot prefer his appeal in time. Keeping these facts in view the appeal has
been examined after the time period stipulated for appeal. The case is brief is as
follows : ' L

-

2. T Ghei Md: Mahmood  Alam, $/0 Md. Matiur Rahman submitted .
application foxr appoutment as Postal Assistant under Meghalaya Division along.
with Tura Employment Exchange Region Card No. 270/88 in the year 1996.

3. Accordingly he was provisionally selected and appointed as PA under
Meghataya Division under S5POs office menio No. B2-Induction Training dated 27-
1-1997, on completion of theoretical and practical (rainting course. :

4. ~ Subsequently when Employment Exchange Card N0.270/88 was sent by
SSPQs “office for verification, the Asstt. Employment Officer, LEmployment
Exchange, Tura reported that the registration card No.270/88 was not issued to Md.
Mahmood Alam by the Employment Exchange, ‘Tura. The card was allotted to one

" Shri Govinda Ch. Kundu of Fulbari and the same stood cancelled on 4-8-91.

5§ So the service of Md. Mahmood Alam, PA was terminated vide SSPOs
Memo No. 32-29 dated 19-5-97. The said termination order was cancelled & Md. M.
Alam was reinstated in service vide DPS(11Q) memo No. Vig-1/6/97-98 dated 6-8-97.

0. * The case was remitied to SSPOs office for denovo trial vide Chief PMG,
N.I. Circle memo No. Vig-1/97/97-98 dated 16-10-97 and charge sheet under Rule-14
of CCS(CCA) Rules, 1965 was issued against Md. Mahmood Alam vide SSPOs
office mento No. B2-29 dated 23-4-98.

7. Enquiry was conducted under Rule-14 of CCS(CCA) Rules, 1965 and
the case was finalized with the penalty of removal from service of Md. Mahmood

Alam vide SSPOs office memo no. 132-29 dated 5-5-99.

\?W y‘g@
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- In the appeal dated 14-10-99, the charged official has mentioned the
following points : : _—

(). - That the article ,of charges which were brought against him were
bascless, malafide and with a motive.

C (i) 'The cmploymcl‘ill exchange, Tura sponsored his application to the
SSPOs Mcghalaya Division, through their office. letter dated 30-5-96. That the SSP
Meghalaya Division accepted his application and after departmental test, he wiis
sclected for the post of P.A., after prescribed: course of training. The articles of
charges brought against him that he was not sponsored by the District Employment

ixchange is totally basecless and malafide. The charges brought against hiny are not
due to any lapse on his part as such he was not responsible for any lapse on the part
of the Employment Exchange, Tura. That there is no satisfactory explanation {rom
Employment Exchamge, Tura in this regard.

(iii) That the articles of charges brought against him arc not sustainable by
Jaw as well as in fact. .

9. 1 have carefully, scrutinized the appeal, the memo of charges, the
inquiry report and other relevant documents and my comments are as follows :

(1) - The charge framed against Md. Mahmood Alam was that he had
submitted Employment Exchange Card No.270/88 along with his application for the-
post of P.A. The divisional oftice sent the registration card No.270/88 to employment
S exchange which intimated that the name and registration number of Md. Mahmood
) + Alam was not found in theiv office registration and that the actual holder of the suid

cmployment exchange card was of Shri Govinda Ch. Kundu and that his
candidature was cancelled on 4-8-91 due to non-renewal. The said Fmployment
ixchange Card belongs to non-matriculate group. The above charges that were
framed against Md. Mahmood Alam have been supported by a list of docwnmients as
well as a list of witnesses as shown in Aunexures I and IV of SSI” Shillong memo
No. B2-29 dated 23-4-98. Thercfore, it cannot be said that the charges levelled.
against him ave bascless and malafide.

(2) ‘The Inquiry Report has clearly brought out that Md. Mahmood Alam
submitted {alse employment exchange card along with his application for the post of
P.A. 'The registration card was issued to an unskilled non-matriculate candidate
which Md  Malmood Alam claimed for himsclf. It has been brought out in the
inquiry report that the employment exchange card was issued on 4-8-88 and its

K> N7
'\bd'




-~ « e =

g
e

renewal was duc o1 4-8-91, it was not rencwed on 4-8-91 or on any subscquent date.
So the cars has no validity after 4-8-91. The Asstt. Employment Officer, Tura has in
her deposition dated 22-9-98 mentioned that the name of Md. Mahmood Alam was
.never registered in cmployment exchange, Tura, She has-mentioned that the identity
card in question No. 270/88 helonged to one Govinda Ch. Kundu, Fulbari who is un-
skilled and his classification was non-matriculate and in her deposition she also said
that, as per office records this card was not issued to Md. Malmood Alan. ‘These

facts clearly shows that the charged official has submitted a false. /I Card and he
was responsible for this submission of false I/ Card. The charged official cannot
get away from his responsibility by throwing blame at Employment xchange, Tura
especially in view of deposition of the Asstt. Lmployment Officer, Tura.

(3) 'The charge against Shri Md. Mahmood Alam has been proved during
inquiry based upon oral & documentary ‘evidence and therefore, it cannot be said
“that the charges hrought against Md. Mahmood Alam are not sustainable in law as

~well as in fact. ‘

ORDER

Keeping in view the above comments and facts of the case, I Shri Sanjay

~Sharan, Divector of Postal Services, (11Q), Shillong and the Appellate Authority

confirm the penalty imposed upon Md. Malunood Alam by Sr. Superintendent of
Post Offices, Meghalaya Division, Shillong vide his Menio No. 82-29 d ated 5-5-99.

/ &Q\/\f WMLWO\/\ M
S : : (SANJAY SHARAN)
‘ Director of Postal Services(11Q)
N.E. Civcle, Shillong
&
, Appellate Authority.
. Copy to :-
1) 'The Sr. Supdt. of Post Offices, Shillong.
2)  'Ihe Si. Postmaster, Shillong GPO.
'3)  Md. Mahmood Alam, Vill-Soripatty BPO-Narpati Nagar via Sakuri
Dist. Madhubari-847239. (Bihar).
4)  The AS.D. (Vig), C.0., Shillong.
5)  The C.R. file of Md. Mahmood Alan.
6) P/ of Md. Mahmood Alanu.

N
A
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as GUWAHATI BENCH ::: GUWAHATI

0.4. NO. 284 OF 2000,

MD. MAEMOOD AIAM

-V5 -

UNION OF INDIA & ORS.

WRIDPEN STATEMENTS FOR AND ON BEHALF OF

RESPONDENTS NO« 1, 2, 3 & 4.

I, Shri AR. Bhowmik, Senior Superintendent

of Post Offices, Meghalaya Division, Shillong, do hereby

solemnly affirm state as follows 3

10

| .
i That I am the Senior Superintendent of Post
|

Offices, Meghalaya Division, Shillong and I have been impleaded

1

partygrespondents No«4 in the instant O.A. I have received

the

the

and:

2

any

c&py of the aforesaid Oeh. gone through same and understood

contents their of, as such I am competent to verify and

i
file this written statement for my own behalf as well as for

6ri. behalf of respondents No«. 1, 2 and 3.

|
' That this answering respondents does nét admit

fécts, allegation statements and everments made in the

Oohle ?Save and except those have been specifically admitted

herg ﬁnder in this written statement. PRurther this gstatement

whic

3,

the

ch lare not borne ¥ on records have been categorically denied.

That before the traversing the parawise reply to
0

A« this ansvyer ing respondents beg to state a brief




*

-2—
background of the appointment of applicant s

&

Md. Mahmood Alam Son of Md. Matiur Rahmen, a
permanent resident of Village Saripatti P.0., Narpat inagar,
Digtrict, Madhubani, Bihar, submitted application for appoint -
ment as Postal Assistant under Meghalaya Div;sion in the year,
1996.

He wvas provisiona‘lly selected as per Reeruitment
rules of Postal Asstt. and appoiiated as PeAe under Meghalaya

Division under SSP/Shillong Memo No. B2-Induct ion Training and

- 27+1.97, on completion of theoriticsl and practical training

courses and was posted as PeAs William nagar S«0. He Jjoined
as PeAs Willinm nagar so on 17.3.97.

Subsequently in compliance to the mandatory prac-
tlce of Rnuloyment Bxchanges, Tura Employment Exchange Regis~=

tration Card No. 270/88 submitted by Shri Md. A M. Alam alongwith

lhis application was sent to the Employment officer Tura with
the information that the candidate was absorbed in the Department .
il In reply the BEmployment Officer, Tura reported to this Office

[that the Card No. 270/88 was not issued to Md. Mamood Alam by

lo £ Rulbari and the same stood eancelled on 4.8.91. No registra-

tion in the name of Md. Mahmood Alam was found in the record

e

lregister of the E/E Tura.

Consequently, the services of Md. Mehmood Alam

ta,s terminated vide this Office memo No. B2-89, dated 19.5.97.

iThe said termination order was kept in obeyance vide Do?.S.:a(HQ ),

the E/E, Tura. The card was alloted to one Shri Govinds Ch. Kundu
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0/0 the Chief P.M.Ge, Shillong memo no. Vig-1/6/97-98 dated

2348.97 and Md. Mahmood Alam was order to join a8 Pebs Jovai

S40+ vide S5P/shillong memo no. B2-29, 26+6.97 and accordingly
)he ;joired as Pehe Joyai S0 on 12.7.97.

, !

i
|

g The D.P.5. (HQ), 0/0 the Chief P.M.G., Shillong

|
‘cancelled the termination order dated 19.5.97 issued by this

T
i
I

10ffice vide memo no. Vig=-1/6/97-98, dated 6.8.97 on finalisa-

it
\

tion of appeal case of Mde. Mahmood Alam, and the period of

:; termination of this service for the period from 19 597 to

111.7497 was treated as duty for all purpose. Subsequently,
a

i?he was transferredd to Nongpoh S«0. vige this office memo

iNo.« Bi-Rule ~38/Tfr./III, dated 5.8.97.

; Mde Mahmood Alam was transferred to Shillong GeP.0.
;va.de this Office Memo No. B2-29, dated 15.5.98 and Joined as

\}P A+ Shillong GPO on 14.9.98. He was unauthorisedly absent
l

1*from du‘cy without any information wee.f. 30.10.98,

;:;’ Again, the case was remitted to this office for

denovo trial vide Chief PoM«Go, N.E. Circle, Memo No. Vig-
] .
1/9/97-98, dated 16.10.97 and the charge sheet under Rule =14

i";"
} :
vide this office memo No. B2-29, dated 2344 98,

!

all Depertmentael formalities and extending all reasonable oppor -
|

?Cr’f CCS(CCA ), Rules, 1965 was issued against Md. Mahmood Alam

After observing

funities to Md. Mahpood Alam, the case was finalised awarding

% the penalty of removal from service to Md. Mahmood Alam under

thls office Memo No. B2-29, dated 5.5.99.

Contd..'.....

ST e . L T
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Md. Mahmood Alam preferred appeal to the D.P.S. (m)
0/0 the Chief PMeGe, NeEo Circle, Shillong on 14 .10.99 against
the panishment order No. B2-29, dated 5.5.99. The punishihent
ord;r was confirmed by the DES(HQ ), 0/0 the Chief P.M.G., N.E. -
Circle, Shillong vide memo no. Staff/109/Hsc/7/99 dated 31.1.2000

in disposal of his appeal.

4. Phat as regards the contents of pParagraph 4.1 of

the O.h. this enswering Respondents does not make any comments.

Do That as regards the contents of paragraph 4.2 of the
O.Ae this answering Respondents respectfully states that the

name of Md. M. Alam was not sponsored by the Employment Exchange,

- Tura for recruitment to the post of Postal Asstt. There is no

denial that the official was provisionally selected for the post
of Postal Asstt, which was made possible by submission of false
registration care of Employment Exchange, Tura as there is no
provision of verification of genuineness of registration card
before recruitment. This was revealed at a later stage when in
compliance to the mandatory practice of BEmployment Exchanges,
the registration card No. 270/88 submitted by Md. M« Alam was

returned to the Asstt. Employment Officer, Tura with the infor-

_mation that the applicant was selected for the post vide SST,

Shillong letter no. B1/Rectt ./96 dated 24.4.97. (copy enclosed

as Annexure=-1). The Asstt. Employment Officer, Tura informed «

under ik his letter no. TXE-2(VS)/94/650 dated 9.5.97 that the

name and registration no. of Md. M. Alam was not found in the

office record and the actual holder of the E/E card No . 270/88

‘was Shri Gobinda Chandra Kundu of Fulbari. The candidature of
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of Shri G.C. Kundu was cancelled on 4 .8.91 due to non-renewal

and the said card belonged to the non=matriculate group .

It may be mentioned that recruitment rules for the

post of Postal Assit. was amended vide D+G+ (Posts) New Delhi

- letter no. 60-36/93-SEB-L1 dated 28.2.95 wherein, it was inst-

ucted that applications will be called wmrEm from the District

Bmployment Bxchange to the extent of 5(five ) times of the

| vacancies declared and merit list will be Prepared as per guide-

lines contained therein.
A copy of letter no. 60-36/93-SPB=1 dated 28.2.95
\‘

is enclosed as Annexure =-II.

According to the procedure all the district Employ -

- Mment Exchanges were addressed 1o sponsor names of candidates

- for recruitment of Postal Asstts. vide SSP/Shillong letter no.

“ B1/Rectt «/96 dated 254496 .

i
A copy of letter dated 25+4 .96 is annexed here=-
with and marked as Annexure =III.

In response, Tura Employment Exchange forwarded

~the applications of 24 (twenty four ) candidates without list

- of candidates vide their letter no. TXE-07/95-96/579 dated 30.5.96.

Copy of tqé letter dated 30.5.96 is annexed here -

with and miarked as Annexure -IV.

| 6. That as regards the contents of paragraph 4.3 of

" the O.Ae this answering Respondents does not make any comments.

T That as regards the contents of paragraph 4 .4 of

the O+A« this answering 'Bespondents respectfully states that the

' ’ \

-appointment of Md. M. Alam as Postal Assistant, Meghalaya Division
was terminated for submission of bogus documents to the authority

_as per guide lines contained in Govt. of India instruction no.2
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[below Rule=11 of CCS (CCA ) Rules- 1965.
)

A copy of the J:e%%er is annexed herewith and

marked as Annexure ~V.

i8. That as regards the contents of paragraph 4.5 of the

.0 A« this answering Respondents respectfully states that the

termination order was kept in abeyance vide memo no. VIG=1/6/

3!597;98, dated 23.6+97 by Shri N.E.Haque, Director of Postal

Services, 0/0 the Chief Postmaster General, Shillong who was

dncidentally the own brother-in-law of Md. M. Alam. The order

Je That as regards the contents of paragraph 4 .6 of ‘

s

. P .

1

e

Y S

O

she O«A s this answering Respondents does not make any comments.

0.

That as regards the contents of paragraph 4.7 of the

1led by Md. M« Alam was decided by Shr M.E. Hague, Director

P
S ——

if po sal Services, 0/0 the Chief Postmaster General, Shillong who
1s the brother-ln-law of Md. M. Alam.

b
*

That as regards the contents of paragraph 4.8 of the
oA+ this answering Respondents resoectfully states that the case

as remitted for denove trial by Shri lZa,sénga. Chief Postmaster

d

neral vide his order noe. Vig.-1/9/97-98 dated 16.+10.97. consi-

dering gravity of the offence and circumstances of the case .

2. That as regards the contents of paragraph 449 of the
| '

Oil'.ﬁ. this answering respondents does not make any comments.

1~]ﬁ’5. That as regards the contents of paragraph 4.10 of the

#Ae this answering Respondénts respectfully states that in com-

pliance to the order dbated in para 4.8 for denove trial, disci-

li
plinary proceedings were instituted under Rule=14 of CCS(CCA )

Rilles=1965 vide SSP/SH memo no . B2-29 dated 23.4.98.

‘i: . That as regards the contents of paragraph 4 .11 of

the Oeide this anSWerlng Respondents respectfully states that the

|
I.
f
I
I']

was passed before actual disposal of appeal on scrutiny of records. |

D .o this answering Respondents respectfully states that the appeal
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{é Employment Exchange, Pura did not sponsor the name of Md. M. Algm,
. as discussed in earlier para. Rather it was reported by the

5i Asstt . Employment Officer, Tura that the registfatian in the

. name of Md. M. Alam was not found in Employment Exchange record.
5 The employment registration card no. 270/88 submitted alongwith

é the applicantion by Md. M. Alam was found to be issued to one

. Shri Gobinda Chandra Kundu which was subsequently cancelled due

4 t0 non renewal on 4.8.91.

: The name of Md« M. Alam was not sponsored by Bmploy -

ot

7 ment Bxchange, Pura vide his letter no. TXE-2(V3 N94/dated 9.5.97

; @nd also corborated by the Asstt. Employment Officer in his depo-

i

sition dated 22.9.98 before the Enouiry Officer. In his deposi-

i

| tion dated 22.9.98, the Asstt. Employment Officer, Tura clearly

! stated that the name of Md. M. Alam was never registered in Pura

};Exchange. He further confirmed that the list of 24 (twenty four )
fgcandidates gponsored by them was on record in their office though

35the list was not sent to the Sr. Supdt. of Post Offices, Shillong

alongw1th the forwarding letter. However, the list did not contain
‘the name of Md. M. Alam.

i A copy of letter dated 9.5.97 and list of candidates

i
i

are enclosea as Annexure ~VI znd VII respectively.
The Asstt . Employment Officer, Tura further deybsed
ithat_the E/E registration card no. 270/88 was actually issued to
’{Shri Gobinda Chandra Kundu, in the unskilled group for under
ﬁMartic Qualification. The registration was cancelled due to

non-renewal after 4.8.91 and there was no ¥alidity of the card

?after 4 8.91. It was further devosed that the E/E registrat ion

card under reference was issued during 1988, when there was no

Tsystem of affixing photograph of the candidate on the registra -

T&ion card. But in this card, the photograph of Md. M. Alam was



:
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I affized and the original name of Shri Gobinda Chandra Kundu

i was erased and the name of Md« M. Alam was inserted in the

said card.

| Thus it is 2= clear that the E/E card under refere-~
f{ince was not genuine and the name of Md. M. Alam was not sponsored

| by the Buployment Exchange, Tura as claimed by Mde M. Alam.
i

A copy of deposition dated 22.9.98 made by the Asstt.

| . |
% Employment Officer, Pura is enclosed as Annexure .VIII.
[ .

|
i
' 15 That as regards the contents of paragraph 4.12 of the
|

EO-Ao this answering Respondents does not make any comments.
@

2%16- That as regards the contents of pParagraph 4 .13 of

| the O.Ae this answering Respondents respectfully states that

i

{ 1t is a fact that Md. M. Alam submitted an appeal dated 14.10.99
iagalnst the order of his termination which was decided by Shri
|8+ Sharan, DPS(HQ), 0/0 the Chief Postmaster General, Shillong
and not be Shri M.E. Haque, the then DES(HQ) . The appeal was

‘lldecided confirming the punishment awarded by the disciplinary

authority .

17 | That as regayds the cbntents of paragraph 4 .14 of
ithe OeA s this answering Respondents respectfully states that the
'disciplinary authority extended all reasonable opportunities for
fdefending the case to the charged official, Md. M. Alam. As per
provision made in Rule~5 of CCS ( Pemporary Service ) Rules-1965,
the m¥wimg service of temporary zkxkx official can be terminated

any time without assigning any reason as such. But in the instant

case all opportunities provided in the rule was extended t0 the

temporary official Md. M. Alam by instituting full fledged enouiry

-i‘

<,
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!
\

‘under Rule-14 of CCS(CCA) Rule-1965. Moreover, as per Govt.

i
iof Indla instruction 2 below‘Ruln-II of CCS(CCA ) Rules-1965, khg
’the services of temporary officials are liable to be termina-

;ted who has produced a false information to secure appointment.
ﬂ As the article of charges framed against Md. M.plam
émentioned about submission of Employment Exchmnge Registration
ﬁogrd No . 270/88 vwhich actualiy did not bélong to him and it does

mot have any relevancy to the XYZ registers, the request of the
i |
5 charged official and his defence assistant to produce XYZ regis-

;
{
i

!

!

iters was rejected by the Enquiry Officer.
H

t

i

The disciplinary authority did not pass any‘ex -
@arte order. The enquiry was duly attended by the charged
,@fficial Md. M. Alam and his defence Asstt. on 24.6.98, 3.8.98,
T%08~98, 2548.98, & 9.9.98 and 9.10.98. as fixed by the enquiry
fbfficer. Copies of proceedings were also forwarded to the
;harged official as provided in rule, by the Enquiry Officer.
t Copies of daily proceedings dated 12.6.98,
] 24 <6498, 3+8.98, 4.8.98, 25.8.98, 22.9.98 and

| 9.10.98 are enclosed as Annexure = IX.Sca.. (;Q & f/)

@8. That as regards the contents of paragraph 4 .15
of the O.A. this ansvering Respondents respectfully states that
phe disciplinary proceedings were conducted as per rule, observing

%eguired formalities and offerding reasonable opportunities to

ﬁhe charged officisl.

ﬂ9. That as regards the contents of Paragraph 4 .16

|

;

i

%f the O.A« this answering respondents respectfully states that
!
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the disciplinary case was finalised keeping in view all docu-

mentary evidences, enquiry report of the Enquiry o¥ficer emd

the provisions made in relevent rules.

20. That &s regards the contents of paragraph 4.17
of the O-A. this enswering Respondents respectfully states

that it has already commented upon as above .

21. . That as regards the contents of paragraph 4 .18
of the O.A. this answering Respondents respectfully states
tha£ it is not correct that the charges brought against the
official 4 was not proved. The charge brought against the
official stated that Md. M. Alam submitted E/E card no. 270488
along with his application for the post of Pefe Asstt. Employ -
ment EXaramge Officer s Tura intimated under his letter No.
TdE-2 (VS )/94/650, dated 9.5.97 that the name and registration
number of Md. A« Alam was not found in his office record and
actual holder of the card no. 270/88 yas Shri Gobinda Chandra-
Kundu and the candidature of Shri Kundu was cancelled .due to
non renewal of the card, and the said card actually belonged
to non-matric group. Md. M. Alam was aware of this and he
willfully used the card by erasing the name of G.C. Kundu

and inserting his 0wh neme in the said card. This charge

was proved beyond doubt in course of the enquiry with support

of documentary evidence. £ap

Copy of report submitted by the enquiry officer

is enclosed as Annexure =X.

ey
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Mde. Me Alam failed to establish that his name was actually

registered in the E/E Tura and the said card actually

belonged to him.

22, That as regards the contents of paragraph 4.19

of the O«A. this answering respectfully states that the

punishment order was passed on basis of docunmentary evidences/

~ enduiry reports keeping in view the gravity of offence commi-~

tted by Mdo Mo Alam.

23, That as regards the contents of paragraph 4.20

of the O-Ae this answering respondents respectfully states

that the allegation is not correct. Md. M. Alam could not
produce any proof regarding alleged conspiracy against .him
or recruitment of interested person in his place. Rather
it was established that he furnished false & information in
the shape of hogus E/E registration to secure appointment
and as such, his service not only liable to0 be terminated

but also liaﬁle for prosecution without prejudice to his

-termiation.

24 . That as regards the contents of Paragraph 4 .21

of the O-A. this answering Respondent respectfully states that

in view of facts and circumstances stated above, the appli-

cation filed by Md. M. Alam is liable to be dismissed.

Verifiea'tionu..--.o... PR



- VERIFICATION

.

.I, Shri -#}ma;w )Qq‘/a;‘ L3 52l AR ' .

. .__;

. . ' N . ><‘
Senior Supdt. of Post Offices, Meghalaya Division, Shilleng,
being authorised do hereby solemnly declare that the state-

ment made in this written statement are true to my knouled"ga.f

believe and information and 1I have not suppressed any maté'r‘_i-u

al fact,

And I sign this verification on this day

of March, 2001.
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 OFFICE OF THE alygr POSTMASTER aziEn

uh—rm.s.cmcr.'e::snymmc; '
C To ' | o ' :\) ‘
'l~?§ the LYS/AizQWL/Kohima ' .

L]

 DEPARTUENT "OF POST /

3

N
e SSPUs, Shillcnn
4-7

The S.Pcsts/Agartala/ImDhal/ltanagar/
: Jha?managar; -
8{ The Hannqcr,'HLQ, Shillong
a9) e ABD(Madls) ﬁ.p.,.ShiLlon
o (PR S\ N ghér. —x 05\3\% B °‘§S‘(§- AN _
Now Staff/12622/87/n1g ) Tt Shilling, the 8-3-gs,
o .

ruitment to the cedre of Postal/

Sorting Asstisn change in the procedure.

b i : '
| A photo! copy of the Pte's letter No, 60-36/93-
- SPB-T dated 28,2, 5

tloned 10 pars Pl (2) (b)

Ist weak ofiAUjustq

next post.

on the ab_oye subject 4s

! sent here-~
with for yoPr information, guid

?nce and necessary action.
The £1irstl phage Of recruitment Process as men-
‘ (cg_ and (d) of the Dtets

ofplated by 30-6-95 positively and
complianca 1 should be ceported to thHTs office |y 15-7-95,
Then action| agg mentioned 4p para 2(13) and (414 v
kindly be ipjtiatéd )

) "ma
and Circle qf’ice informed.

letter shourd he' com

Wik pfoéJéE'to hold the vritten examination by

\Andlyvacknowledge
1
ﬁl'“

-recelpt of the letter by
o

TN

(ALl kaqiARg )
Director Postal Services,
H.E.Circle, Shillonq- L

Iy

P
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]
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|
|

l
,.
|

Ny
|
b

t |




. ' . . P
e Govermuent of India
& j , Ministoy of Communications
\ * ' o DeparLmen s of ponin ) )
& . - Parliamont Steeet, liew Delhl -
.' \\'.‘ . ) e e A a : ] c—
- t

— T

]?E‘]DI 1 it

No. 60-36,93.-SPDR-T _ . Dated; 28th,.

T
To LEZ/

14

All Chiof Postmasters General,
Al Postmastcrs‘@enefal,
Director, P'ostal Staff College - Ghaziabad(U.P.)
CbntroLler, Foreign Mails, Eombay, '
Director, Postal Life-Ihsurance,‘Calcutta.

Principals, Postal Training Centres.

Sub: - - ‘Direct recruitment to- the cadre of Postal/Sorting
) asstls.—Change- in the procelure,

- —— o e~ ——

Sir/talan:,

: Lo directed to refer to this office letter No.
60-49,"12-81F . 1. Ontpa th2-10,1,73 and 1leotter to. 60-52/90-8pB-1
dated thz 16.8,21 an the subject mentioned ahove, Both these
orders a:re mow modliiiad to the cxtent indicated below for
makigg diract recruitnent to the cadre of Fostal/Soxting
i.sstts, ‘ ' B

L, - The earlier instructions for advertising. vacancies
in tbe leading hewepapers as well as the orders. that the ,
candidate inay he Trgistered with any of the employuent eir-
changes in o the ftate where the recruitnent unit is located
are . moditind, It is now decided that the Divisional.
Heads will call for the application.: 5 times the number of
vacancies ‘frcin the Diptrict Emplopnent Brichanme, A target ]
date of one month from the cdate c¢f ismae of tiie letter is

to he fixed by uhich the hanel from the emnloyent exchanage
Wil) have to Ehn received. The Jetter to ihe.District Jome
ployment Exchiange will be sent by Reqgly pPost with AD and
the einployment echage would alse e reconested Lo

Contd,...2/-
v
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the basis of marks obtained by them in

is received Lrom che emplosment e chvange, auvexrtc 1%evuﬂt~ in
the l@acwl,q

after a wWeEREraui theTtargcet ““fc,fiiié. for Lh§_§£ljézgg§nt
nghqnqu ARATror—tlrts T purpossE,  the procedure already laoid

Adown in this office lettsr nG. 60-49/72-SPB-I dated 10.,1.73

will be followed. While inviting the applicztions through

the advertisement, the aprlicants would be asked to indicate
in *their arpplications that they have not applied for regis-
tration to any other employment exchange, "The wwplncatlons
Feceived either from emsloyment exchange oOr in response to
open advartisement, as the case maYh be, would be arrangec
in order of wmerit, as ner para 2(‘)(&) (h) and (c) talken to-

gether. ~This is in supzression nf thic office order Ho.
G(D—L 7 /U5 -3TB-1/P L, dabed,s 3.990,

24 The mothod of selec

ng Lthe eandidates will he as
follovs: -

—

(i) A merit list of the cnnixd\tﬂﬂ 311 he »nrenared on

aggregate after
4a:e in the wmanner indicated . below, he
consist of 100 marks only.

calculating the
aggaregate will

() the marks

obteined hy the candidates in 1042/
g}tﬁuijﬁqs exanination will be given 'U‘““WEﬁﬁ”bgge-
For onampla, iF @ candidate has obtalncd say 0% T

marks in 10 4 9/17th class, he wnu]d be awaLuLd A0%
ol 7Y aLe '

- -~

—
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send the JDH]} by Regd. Post only. 17 raminder Wit it "
Jre issucd Lo tho caeloyment gxchangn. In cage no *vuﬂﬁnse

*

crcatlide
newspapers in the concerned Distt, will Fe issued,
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, bﬁdarku Lar th *drposo of Prevaring tne merdit 1ist,
- ~b » , : Y
/(b)u S!mnrkn Vould e given cofp knowledge of typing At the
o o Mmidndmigm sﬁeed,offjo V.., Trovided e cancdidate broduces g
Certificate to that alfect Jrom the COaching institute N
, L ' | . .
be (c) Another § Marks Yould /avarieq to a candidate for data
entry qvalification in-

Cornutérs Provided he produceg

, a certi..
Coaching ins&ituteé '

flcate from 4 Concarnny

i

: , L S
(a) A MGrit List Or-all the Cancdidates o the basis (' '
of the abova 3 Copronaneg Fould e PrEpared anpg S timeg ?:
the numpey 2L Vacahciag, the Candicatrs Would Le Called &\
for Objectivn tibe, test a :

] S vell zu for the inte
43 mentigneég In subceejing paragraphs(

(11) Altar tho nlhove Cxercise jq nvcr,,an_apﬁiﬁude
Object:{y., tvno«tqst'ﬁs Lo e hela, 4 tast would &ap,_
siut of 30 HUoatigy.e of Cne mAark eacer r?lating to dgeéneral
_knowlcdge ] renﬁéninq. This Conpronent of Selection
Proceag Mo Ll cdrry 30£‘wrightage. - As duch, fy1) marks
obtainng Ly thefcnnﬂidqte in this test woylqg R he

; rring “the merit list,
R "Urbose,  |i,, U2 tign AP will he set nt
Cthe Clrcle levey The teeay to he’ given Will be of one
hour duratimg au! ruas:ﬂing SSowel)l 4 JCheral knowledge
Would carry 14 MAres eaeq,

e ihe evaluation of the papers
Vill alag e Aorfe! vhe Cepreyg LEDrS INn ordep to encz
sure editiong R SURY S SEP of th» "Ipers ang also
QISEICH TN pdrfc&tlon ANoghe evaluatig, ofi the bapers 5
: SR P Circles ang

Comeuter fjtmap,mny ve Srftared
Clfortg may Le Made tg SCrutinine the ancyag- DPavers
througyl 4 dembutier |4 g for as'pcnsiblo.

'

(114) 20 walghﬁnge Vi1 e given to 1ha 'erformace of ,
the Candidata iaf,hd Intervie,, to be holq Ly . an inter.. C

view Boarg Lo fnakae tJu:gwrocedulwzﬂzhm»ln, tho inhurview )
ould be of 20 marks, :

fa) Thniﬁqard wil) CONSist of the Heagd oL the

D vl sion Heﬁd‘of the neighbourinﬂ Divigipn and

an STIEEE,huninnted by the Circle Office, One
of he‘officer Of the Boarg should b, 15 Group

tat ] [ .

.

of Poficere o reserveg categorins
shoyld b 5li1dn)ctuzd In the Eoeard o ap Addi t o]

numbe r in'cnse, none of e Cflcara Oof the Eoard )
bnl_ngs to Lhe rosorvcd'c:tﬁgﬁry. '

H [

{ .
3. A\ Seloct,lift o7 ke
in the oncdndiug Drder ar
obtajneq hy]tlnﬂrnnulh]nrnn

{

CaNCiyea; oy o G0
Ihrit oo trtn]’nnq Lhe gner e,
n ot e A T BT an

f‘:i:;(.*u.':m:d
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ment . nroco-nv$ has! d1beady ~t~rted miy 90 ahead with
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No, TxbmuV/ﬂxlqﬁ/ (5 7 7 / Vated Tura the _ Q?O. th  May !'n6,

lo .
lhe Senivr Luperintendent of Post uffice,
devhalaoya  Division= ohillong, 723 001.
Ref: Tour Letter No B1/Hecti/n6, Dated chillong 14/5/06,
ouby Forwarding of Application tor the Pogi of Postal‘Assistunt .
oir,

with reference 1o your letter,
I bave the honour to forward herewith the
for 1he post of Pog

and the subject cited above,
applicntions .duly filled in
tal Assislant for favour of your necessary- action,
-The Candidates sponsdred by thisg
called for Intervien/lest ete,
Also the Selected candidatey
Lo the undersigned for our ne

Exchange may direclly be
under intimation 1o this Exchange.
may Le communicatled tox. in due courSe
cessury record, o '

1
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, - D v Yours fuithfuily)
= meloSech | Youss aithrl

2.2 CZU)@LA:L\ Thase ) /ML?/’,// '
v ) y - A33i5tant Lmployment Vfficer,
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Rl loCrsmmonte.
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™~ RULE 11}

C.C.S. (C.C.A.) RULES ‘ 15
A

(2) Action npainst cmployees who are Inter found Ineligible/unqunli-
fled for thelr inftinl recruitment, —In GIT (1) above, it was clarificd that
departmental action can be taken against Government servant in respect
of misconduct committed before his employment, InM.H.A., O.M. No.
5/1/63-Estt. (D), dated 30-4-1965, Ministries/Departments ‘were also
requested to make use of the provision of ‘WARNING’ inserted in the

Allestation Form for taking action against Government servant furnishing
falsc information at the time of appointment.

2. A question has now arisen as to whether a Government servant
can be discharged from service where it is discovered later that the Govern- -
ment servant was not qualified or eligible for his initial recruitment in
scrvice. The Supreme Court in its judgment in the District Collector,

Vizianagaram v. M. Tripura Sundari Devi [ 1990 (4) SLR 237 ]} went into
this issue and observed as under— :

“It must further be realized by all concerned that when an adver-
tisement mentions a particular qualification and an appointment is
made in disregard of the same, it is not a matter only between the
appointing authority and the appointee concerned. The aggrieved are
all those who had similar or better qualifications than the appointee
or appointees but who had not appliced for the post because they did
not possess the qualifications mentioned in the advertisement. It
amotunts to-a fraud on public to appoint a person with inferior quali-
fications in such circumstances unless it is clearly state that the quali-

fjcations arc relaxable. No court should be a party to the perpetua-
tion of fraudulent practice.’’ .

The matter has been examined in consultation with the Ministry of
Law and Justice and it has now been decided that wherever it is found
that a Government servant, who was not qualified or eligible in terms of
the recruitment rules, etc., for initial recruitment in service or had fur- -
nished lalse information or produced a false certificate in order to secure
appointment, he should not be retained in scrvice. If he is a probationer
or a temporary Government servant, he should be discharged or his
service should be terminated. [l he has become permanent Government
Servant, an enquiry as prescrited in Rule 14 of CCS (CCA) Rules, 1965,
may be held and if the charges are proved, the Government servant should

be removed or dismissed from service. In no circumstances should any
other penalty be imposed, :

3. Such discharge, termination, removal or dismissal from service

would, however, be without prejudice to the right of the Government to
prosecute such Government servants.

| G.1., Dept, of Per. & Trg., O.M. No. H1012/7/91-Estt. (A), dated the 19th May. 1993. ]
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EANE \g\ : DEPALRIMENT OF LABOURS.
‘ \ § \., T URA, . .
\\; \\ e e ' gy w“
/ . ) i ,w.-n{hm F [’0
No. TXE- J\V )’94/ 650/ DE. Yura the 9th May. '&

To

Ref - Your betteL No. Bl rectt, 96, = Dt. 25-4-96,. _

Sl T ()

[(’ : SUVLIGTILIT OF MLGHALAYA,

he Sernlor ouperintendent of post Office, /‘%;1
Me@helaya Division. ohillong -793001., . !

i . Bl/kectt/96. Dt. 14-5-96.

| Povrin =
’IQ___PRIUMTY 'rmn-‘{x‘ . @«.—:_g

and. ' : c T{ o
Byrzctt/97. © Dt. 24-5-97, : S T
Sub:=  WUERIES RELATING w0 T SuLECTIOS mHU APPOTWIMENT G csmut o

'Sir,

E“plo;ment Isichange has suvonsired 24-¢ :
urUdljfication as desired from you, Vide- this Office letter -

the sponsoted list =~

1

yLur selction 8 found to be illegyal, for which
‘1nnc¢ia¢e‘ﬁlarification from your end

dg

. Dt 3059b.~ ter ATy

Registration No. 270/88,whose candid

“been «.nclosed alcng with the

ing to your Notificaticn-- Vide your letter No.

‘hile checklng the entire Cffice rec

\ -

M IlOHAleuJJ HLALD 1Q . 4y POST OF PObLI«L ASoleANT

With refdrence toz*he above, I ¢wm to say that; this g
andidotes having requisite

TAE-0V/94496/579, dt. 30-5=96. And d- spite

the.. undpr&igned wantag
as. below; .

The name of 1he selected cundtdote does n

ot appears 1n:the;
sponsored list vide-.iiis Uirice

L
The ‘natne dnd the Regittrotton tio.
beeh found in the Officé Record Reyister.

Infuct ) the actual holder of th
O:tice record Register was sShri. bobln
Hindu Cominunity who got his reyistrati

ds Chq I\Uﬂdup ‘from the

on on 1da8~$8, bearing the g
atute has already been e

cgncelled on 4-8-91 due to non. Renewal.

The undersigned wants Clorific

be dalled £or Interview,lcst,

‘)1.-.

ation as to how a candidate. . could’

Your: selection proved to bhe 11

intimation act}aly be]ongs tp the
non-tlatriculate group beaering H.C.0. ilo.

BiJR ctt/3€” .
Lt, 25-4-96 was 10+2 and ghove 1ualification. T

ord Register, it has been Y

in the 1ist sponsored nor was he .
this Employment kxchange, ' . '

found that, nelither his nome
ever registered in

Further, the 1drnt1ty Card that has bern enclnsed has gnt an

Eraser mark is the name calug™which proves fhate tha Qrigionzl 2
name .5 been erased and the name : £ shri,nd. Hohamood Alamn has
been written on it, '

.
~
P

Corr /-

@ Ingentity Card according td thiq‘.

Ve . .
. ,

‘zf the selecteqd candida.te has .nd;

vhose candidature was not sponrored;mf

legal as the lndentity Cafd theat' nrq3

¢410 vhereag. arcoruaJ"’
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B: It is also cutstionable ag
has  come under Your posession,

N

’

- limediately c.ncelled
 brovide justice to the s
to be fraud case

-

.SerioUs actdon on it,

NC o TXE-2(V8)/94/. 651-17,

- Gopy to:- .

iy

1. The ,uirec“tpr,

« New Daslhi- |

Meghalaya S.illqng -

The Directorate General of Fm
lndstry of Labour
- Rafi Mag. WHew . 1hi- 11 cno. 1,

necessary action f

Rule.

The As

The Assisﬁant

'Otherwisy

—-2-

- 'The undersigned therefore,
necessary answer at an

reguest

earliest date ,>Alsn

and fresh selection
ponscred Candidates
this department

to hov the Origional ldentity Card ~-

you to kindly fummish
the Selection should be
should be held to ,
as this selection proves -
will be forced to take

Yours faithfully,

A .ﬁF :
Assistant Enploymen Oificer, .

vistrict Employment Exchange,
' LURA ..

~Superintendant of post Office

Wist Goro Hills ~'Ttura.

Shohra/

for dinfermm

1

sisnat Director, Divisjional
Exchange Shillong-
The Assistant Enm
Resubelpar

1 for information; : Loy
' ployment Officer, Williamnagar/ -
a/ Ampati/ Mongsthin/ Nongpoh/ Jowai,’

Dated T ra the 9th May 1997,

Euployment & Craftsmen Training
+Or Stern gction on it.

ployment Exchanges e

Saram Sghti Bhavun
tor information and .

or violation of Employment Exchange -

Employment S~

L)

ation and necessary actlon.

' : (A ST
Assistant;Eﬁgibyment”bfﬁicer,
District Ewplayment bnchange,h

A URA

kY
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A

Mawe sponsored for the post

(%]

of PostaX Assistant,

- "1.%8hri . Alariek . Langma. legn. Uo. 139/96,
~
ﬂU Z.EMH; Sukla bLey. legn. tlo, wW-237/9.7,
.. 3. st Brainfulla Sangma. Regn. Ho. W-250/92.
: f 4. Smt.  Ratma Las. Regn. llo, W-133/96,
ﬂv 5. Shri., D@ﬁabrmta Qhakrnb%rty. No. 5;/93.
‘>h6. Shri., Ronu vass Regn No, 200/94.
| 7. smt. Sejikha H, Lonoma. Reim Ho, V- B87/95,
f08° Shri. cebashish. Chakrabarty. Uo. 148/91.
9. Smt. Romie ¥, liarak Recn No. W-130/90.
' ?SL%O: Shri. Satya Pada-Chakrabarty. lo. 110/94.
s
Fdll' Smt. Selbie-Jd-~Marak. Pegn lio.W-131/96,
hQ12. Smt. Purnima-Shaha. Hegn to.W- 32/96,
p13+ Bhri. trina) Dag, Reon tlo,  18/94,
 ¢014. Shri. Saumen Sarkar. 'Eégn llo. 727/91.
/golb. Shri. Lebasish Somwe, Regn tlo., 2?7/93.
e ﬂUlG. Hhrdi o Menas Chakrabarty. HRegn lio. 67/93.
hml7. Shri. Alok Paul. Regn Ho.  428/94,
18. smti. Raghini 1. Sanuna.  Regn Ho, Q-23/95.
19. Smti. Falra-r-Sanyma, Regn Mo, wW-113/96,
:-ﬂdZO. Shri. Mark Nelson Sangmé. Regn HMo.445/96,
| ?l. émti. Chandrika Ch, Homin.Regn Mo, W-114/96,
LA22, Shri. Praneswar Mallik. Pegn ilo, 230/93,
| {1123« Shrl, Sateyendra Shaha. Regn to. 467/96, )
: (&4. shri. Raja Das, Regn Ho, 466/96.. }
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. 1 X -
Praocecdingas of 1al regularhenring
L ~P ) - ' PR . 3-8-
The proceedings were taken up by me in my room on
98 ét 11 AM when the followings were present.
(a) Shri S. Chakraborty, P.O.
(b) Hd. Mahmood Alam, C.O.
(c) Shri B.L. Yadav, D.A. _ 7
The P.0:, as directed, appeared with all the listgd
documents, which were offered for inspection to the ®@.0., and his
defence assistant. The C.0., and his D.A., inspected:-the listed

documents = and took the extracts therefrom. After inspection of

the documents the C.0.,admitted the documents as authentic except
the documents mentioned as EXS-4.

The listed documents as handed over by the P. 0., were
brought on records duly marklng as shown against each.

S1 Particulars of documents Exhibit No.
No
1) Application for the post of PA submitted "EXS~1
by Md. Mahmood Alam. '
| 2) Copy of Tura Employment Exchange 1dent1ty ~ EXS-2
‘ card No. 270/88
3) SSPOs, Shillong letter No. Bl/Rectt/QG _ ' EXS-3
dated 24-4-97, ‘
4) Asstt. Fmp]ovment Officer, Tura letter No. EXS—4_ .
TXE-2(VS)/94/650 dated 9-5-97. ' o
Today the C.0., submitted an applicatioh for production

of fdllowing documents.
(1) Copy of X, Y, Z register.

(2) Copy of the list of candidates sponsored by the EE/Tura

As per proceeding dated 24-6-98, the C.0., was asked to .

intimate the 'name of defence witness and additional documents
required by 10-7-98 but he had failed to do so and no justified
reason could be produced by him for the delay.Hence at this stage

his request for additional documents could not' be entertained and
hence rejected.



e

TN
same veénue the deposition of

W19 case. _ qw

e
,9?" On 4-8-98 nt, 11 AM at
Lo PW WELL be tnken and P.o. ,

the
mny present

~2 The proceeding has been adjourned today at this stage.
Sd/~ Sd/- Sd/-~ Sd/ -
(Md.Mahmood Alnam) (S.Chakraborty) (P.Chakraborty) (B.L. Yadav)
C.0,. P.O.

1.0. D.A.

No. ASP(DP)/4 Dated Shillong, the 3-8-98

Copy to :-

1) Shri Md. Mahmood Alam, P.A., Nongpoh,

2) Shri s. Chakraborty, P.0., and SDIPOs, North Sub-
Division, Shillong-3.

’ ~
\_37 The S.S.P.0s, Shillong: . , |

4).Spare. qg'ciia
. _ :
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98$at 11 AM in the presence of the followings.

B

The proceedings were taken up by me in my room on 4-8-

() Shri S. Ch:\‘kraljort;y, P.O.
(b) Md. Mahmood Alam, C.0O,

(c)'Shrj B.L. Yadav, D.A.

The -C.0., moved an application for the supply of copy
of (1) X, Y, Z register and (2) copy of list of candidates spon-
sored by the Employment Exchange, Tura and intimated that if
copies of these documents are not given he will not appear in the
hearing due to biasness of the- 7.0., on 3-8-98 the ~request for
production of above documents was rejected by me on the ground
that the C€.0., failed to submit requisition within the period
agreed by him on 24-6-98 and no Justified reason could be shown.
Since the charges against the C.0., is alleging submission of
Tura Employment Fxchange Card No. 270/88 which was not actually
issued Lo Lhe C.0., by the Fmployment Exchange, Tura, the docu=
ments sought at item (1) was found not relevant Lo this case and
to his defence angle. However after further consideration it was
decided to supply a copy of the document listed at item (2)  to
the C.0., which was found relevant from his defence angle. Regar-
ding attendance by the C.0., in the hearing, it depends on the
C.0., to appear or not to appear in the hearing. If +the c.0.,

fails to appear in the hearing or does not appear willingly, the
hearing will be done ex-parte. :

The PW-1, the Asstt. Employment Officer, Tura did not

attend hearing today and he did not submit any information also
in this regard. Copies of notice for attendance to the nekxt hear-

ing on 25-8-98 at 11 AM at the same venue duly signed'by-mel for
PW-1 have been handed over to the P.O,

The henring is adjourned today at this 'stage

fixing
next date of hearing on 25-8-98 at 11 AM at the same venue.

Sd/- Sd/-~ - Sd/- Sd/-
(Md.Mahmood Alam) (S.Chakraborty) (P.Chakraborty) (B.L. Yadav)
CnOo . p-o- ' IAO¢ ) DlAl

No. ASP(DP)/4 Dated Shillong, the 4-8-98

Copy to :- ‘ ‘
1) Shri Md. Mahmood Alam, P.A., Nongpoh.

. 2) Shri s. Chakraborty, P.0., and SDIPOs, North Sub-
' PPvision, Shillong-3.
\X{'I‘he S.S.P.0s, Shi llong.

1) Spare.

A

_S

. —



¢

p | g X - & 7
N ‘ ' Proceedings of 3rd regular hearing | ; ‘5?(7

<)

(

e Procecdinga were Laken up by me in myTFoom on 26-8-
9 a1 AN gy the precacnee

ol Lhe followings, ‘

(a) Shri g, Chakraborty, p,o,
‘ , | |

» (b) Md. Mahmood Alam, C.0. K

() Shrei .1, Yadav, D.A.

Shri .1, Yadav, DA moved an application for the supply
of copy of X, v, Z-redgister. On this matter decision of the I.0.,

on 4-8-98 stands as the said document found not relevant to theﬁ
case.

-

Tﬁe P.O., when asked produced copy of %ettér,-No§TXE—j
OV/-96/579 dated 30-5-96 in which ‘it is seen that Dist.Empldyment
Exchange, Tura did not forward any list of canhidates sponsored

but  only forwarded applications. This document was:-bgought “on
records duly marked as lollous.

S1.No. Particulars of document . Exhibit No.
1) Dist.‘ﬁmploymont chhﬁnge, Tura letler ‘ 'EXD—l_ : *

No'. TXE-0V/-96/679 dated 30-5-9¢,
‘A copy of‘EXD41 was given Lo the C.0., dn‘hiS'request.

The P.0O. told that document ag entertained dsUEXD—l was
not felt relevant to the ¢ase as because the chﬂrges»ﬁgainst the

C.o., was against Lhe employment registration number. used by the .
€.0., itself. ' ;

The PW-1, The Asstt. Employment OfTiter, Tura did not
attend liearing today & he did not. submit any informationl”bwever,
it was decided Lo issue notice for attendance to PW-1 once more
to attend hearing on 9-9-98. Copies of notice for attendance duly
signed by me for PW-1 were handed over to Lhe P.o. . R

- The hearing is adjourned today at this  stage

fixing .
next date of hearing on 9-9-98 at 11 AM at the same venue,

Sd/- Sd/- - sd/- . .sd/- |
{(Md.Mahmood Alam) (S.Chakraborty) (P.Chakraborty) (B.1Li. Yadav)
C.0, . P.o. ‘ 1.0, S ‘D.A.

No. ASP(NP)/4 Dated Shjl;ong§ the 25-8-98
Copy to :- L
L) Shri Md. Mahmood Alam, P.A., Nongpoh.

2) Shri g. Chakraborty, P.O., and SDIPOS, North "Sub-
Division, Shillong-3.. '

- Lrrie s 08, Shillong. [re nfa

41 Spare. - :‘v“"'
8) The SVA Mt o frfn (K A
© Ve CPho (S1a ) PN e

I Covalo | G1 Elons, e et e !

. . roae
. A SR T ~"‘h ¢
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YNGR The proceedings were taken up by me in my room on 9-9-
2l ‘”%ngt 11 AM in the presence of the followings. . ‘
e} R Y ‘ X
PN ;gQ@ (a) Shri S. Chakraborty, P.O.

\
o} )gg% (b) Ma. Mahmood Alam, C.O.

ijﬁﬁ (c) Shri B.L. Yadav, D.A.

The PW-1, the Asstt. Employment Officer; Tura did not
attend hearing today. Under letter No. TXE-2/(VS)/94 dated 5-8-98
Smti D.R. Marak, Asstt. Employment Officer, Tura intimated that
she could not appear on 4-8-98 as she got the notice for appea-
rance on 4-8-98. Shri K. Sawain, Joint Director of Employment and
Craftsman  Training, Shillong, Controlling officer of the PW-1,
under Jetter No. DET(M)VG-7/95/7227 dated 1-9-98 has ‘intimated
that the PW-1 is unable to come to Shillong as -her daughter |is
“il)  and hospitalised. The PW-1 has requested to make enquiry at
Tura since all relevant papers of the case are available in her
office. The PW-1 under -her letter No.TXE-PT.2(VS)/97/937-38 dated
'1-9-98 has intimated that her daughter is ill for about a month

and there is no one to look after them as her husband ‘is also not

there and she has difficulty to go to Shillong and she 'is also
'il1l. She requested to conduct hearing at Tuga. '

She has also intimated in her letter as mentioned above
that as per records and evidence to show there are many files and
registers to produce as this is a serious case of fraud as Md.
Mahmood Alam has somehow produced an already lapsed identity card
of another person by erasing the original name (Shri Gobinda Ch.

Kundu, Fulbari) who is an unskilled and his qualification is under:

matric whereas the qualification needed for Postal Assistant is
P.U. passed or above. The PW-1 also intimated in her letter  men-
tioned above that she has no order to carry the connected files
to Shillong from her higher authority. In conclusion she has

requested to conduct enquiry at Tura considering the problems
mentioned by her.

Since the deposition of PW-1 is found vital in tﬁis
case for progress of further enquiry to find out the truth of the
charges levelled against the Charged official or otherwise,it has
been decided to held the next hearing at Tura. Accordingly notice

.for appearance te PW-1 has been issued to- attend KHearing on 22-9-
98 at 11 AM at Tura H.O.

The hearing is adjourned at this stage today fixing the
next dale of hearing on 22-9-98 at 11 AM at Tura H.O.

The D.A., has put his objection on the venue of hearing
on 22-9-98 i.e., Tura and suggestéd that the PW-1 may attend
hearing at Shillong after her recovery from illness.

7]
o



As

per Direclorate DO, letler No, 4-15/98-VIG dnted‘§3
6-98 specific insltruclion regarding Rule-14 cases is that,K ‘the"

inquiry should be completed within 6 months and I1.0., to sﬁbmit;

report within

Lhis time frame. Since the case has not reachéd yet

evidence level on behalf of Disc. authority, I find no Justifion-
tion to lapse more time in agreeing to the suggeslion made by the"
DAV, as PW-1 has communicaled her willingness Lo give evidence:
Al Tura, Accordingly | cannot accept the suggestion of the DA and-

venue of next

S f) —

(B. L. Yhdav)
D.A

No. ASP(DP)/4

Copy to 1~
1)

2)

hearing at Tura stands as mentioned above.

QCQF — Cdp _— S -
(Md.Mahmood Alam)  (S.Chak¥raborty) (P.Chnkvaborty)
c.0,. P.O. 1.0.

" Dated Shillong, the 9-9-98

Shri Md. Mahmood Alam, P.A., Nongpoh.

Shri §. Chakraborty, P.0O., and SDIPOs, North Subi

. Division, Shillong-3.

.

\“jd/ﬂ%e S.S.P;Os, Shilleng. The concerned officials may

5)

kindly be relieved in time to attend hearing at Tura

The S.I".M.,, Nongpoh.

The Chief P.M.G.(Staff), N.E. Circle, Shillong with .
reference to C.0. letter No. Staff/51-7/90 dated 7-
9-98. Shri B.L. Yadav, IPO(BD), C.O., Shillong 'whd
is the D.A. may kindly be relieved 1in tlme

attend hpnrlng at Tura. ;%Z“
(P, Lhnkra Sorty) Ty

1.0. & ASP (v;g)
0/0-C.P.M.G., Shlllong




‘to delay the proceeding

o
P N "
{; S~ ; i
%9 The proceedings were taken up by me at Tura on 22-9-98

at l@ AM in the presence of the followings.
‘(].)fSlei'S. Chnkvraborty, P.O.
(2) Smti bD.R, Marak, PwW-1,

. Under letter datéd 9-9-98 Md. Mahmood Alam,v'C.O.,
intimated that he would not attend hearing at Tura on 22-9-98. and

on his bewalf hisg D.A., Shri B.L. Yadav would attend -hearing‘
Shri B.L. Yadav, D.A., submitted his application dated 17-9-98 in
the afternoon of 18-9-98 intimating that he Wwas unable to attend
hearing "on 22-9-98 at Tura due to his daughter's illness. In
support he did not submit any medical certificate and he was
himsel f not siclk. Since Md. Mahmood Alam authorised his D.A., to
attend hearing on 22-9-98, it was the duty of his D.A., to atte?d
the hearing and in support of his daughter's illness he algo d}d
not submit any medijcal certificate. On 9-9-98 the D.A., pqt his
objection on the venue of hearing on 22-9-98 at Tura. I was also
not convinced on the grounds mentioned by the D.A., in his appli-
cation dated 17-9-98 for not attending hearing on 22-9-98 atATura
and I was also convinced that both the C.0., and D:A.,were trying

. without any justified reason. Both the CO
and DA were given reasonable opportunity to take part in the
hearing but bhoth of them did not attend the hearing willingly
withoul any justified document supported renson. Considering the
above situabtion it wns decided to hold enquiry ex-parte today ' as

the evidence of wjiltness proposed to be examined today is of vital
importancen : .

Smti D.R, Marak, Asstt.
examined as SW-1 and the depositio
saw the original records as mention

.

The P.O.,wns nsked to
Disciplinary authority,
Md. Mahmood Alam, C.0.,
of P.A., vide his ap
submitted Tura |

n made by her was recorded., I
ed in her deposition.

present the case on behalf 6f the
In presenting case the P.O., told that
while submitted application for the post
plication dated nil as exhibited as EXS-1
mployment Exchange ldentity Card having registra-
tion No.270/88 asg exhibited under EXS-2 which were ~received by
the SSPOs Shillong on 3-6-9§¢. On the basis of that application

Md. Alam was appointed as' P.A., but on verification the Assgtt.
Employment Officer,

Tura vide letter No. TXE-2(VS)/94-650  dated
9-5-97 (EXS-4) reported that the name of Md. Alam was not regis-
tered in hisg office and the reglstration no. used by Md. Alam was
in  the name of one Shri Gobinda Ch. Kundu whose candidature was
cancelled on 4-8-91 due to non-renewal. The NCO No.was alloted to
& unskilled and non-matriculate candidate. Thus Md.Alam submitted
a fake Fmployment Regiatration Cnrd claiming the aame for himaelf
The deposition mnde by the SW-j
docum¥nts na exhibited enrlier framed the chnrges ngalnst Md.Alam
beyond reasonab|e doubt. But the nforeanid aAaction Md. Alam, C.0.,

violanted the provisions of 3 (L)(ii1) of ccs (Conduct) Rules, 1964
and deserves sovere punishment . R '

I - ’

Employment Officer, *Tura was

on 22-9-98 and all other enlisted



Fvidonen  on hehnlf of Lhe Digciplinnry miLhorily wns
losed. Copies ol deposilion made by the stale wilness were sent

o all concerned. . : ) - . \’
The procoodlnq will resume on 9 10-98 at 11 AM in tle
{igilance Section of Lhe 0/0 Chief Postmaster General, Shillong
r submission of wrilten statement of defencé by the C".
o . ’ .
Sd/- sd/-
(S.Chakraborty) (P.C}mkr{.\borty)'
P.o. ' 1.0+

No. ASP(DP)/4V Dated Shillong, the 22—9—98

SCopy to -

1) shri Md. Mahmood Alam, P.A-; S/xLLtovuy G)Ii()
2) Shri S, Chakraborty, P.0O., and SDIPOs, NorlLh Sub¥
, Division, Shillong-3. ‘

L3 The 5.5.P.0s, Shillong,for information and necessary
uctinn

1) The Si ﬁ‘“csit"k(?'/?()() 'SILL(;((()\-7~ A Po ZSW 7\/"\ '

5) The Chief P.H.G.,, N.E. Circle, Shillong for favour .
of information and necessary action.

(e /9@ ﬁ’)

(po Lhnkrnborly
1.0. & ASP (Vig)
0U/0 C.P.M.G., Shillong.




W
v
S l"r(n:nmlln’t(n of ‘egular hearing ' t
~4 TS " See. cf GO, Shillong
v The proceedings were taken up by meUh(thH%kon 9f10—98 é}
at 1230 PM in the presence of the followings. - : /\

L)
(1) Md. Mahmood Alam, C.O.
(2) Shri B.L. Yadav, D.A.

The P.0. has submitted an application dated 4-10-98 :

intimating that he would not attend the hearing today due to pre-
occupation of urgent nature of work and requested to  conduct
hearing today in his absence. Since the P.0. has no objection on
the conduct of hearing today in his absence, the C.0., has been

asked to submit his written statment of defence. The C.0., has

stated that he would give his oral statement which has been
recorded as follows :-

In defence the C.0., stated that the list of candidates -

furnished by the PW-1 in support of his deposition should not be
included because it is .not the-listed document. Regarding delay-
ing the proceedings by the C.0., and his D.A., recorded in the
proceeding dated 22-9-98, it is not true because the daughter of
the DA was actually ailing since last year and now she is - under-
going medical treatment under Dr. D.C. Choudhury and she suddenly
got severe pain on 16th Sept evening due to this reason the DA

was unable to leave her alone at Shillong and proceed to Tura for
hearing. ' '

Sinée the C.O;, submitted his application for the post
of PA to the Employment Exchange,Tura and the Employment Exchange

Tura sponsored his application through their letter dated 30-5-96

to the SSP Shillong. The application of the C.0., was received by
the SSPOs, Shillong vide Employment Exchange Tura letter dated
30-5-96 -(EXD-1) and C.0., is not concerned about the records

~maintained by the Employment Exchange in this matter and he is
~also not concerned whether his nane was included in the list of
candidates or not as it was the duty of the Employment Exchange.

If the name of the C.0., was not included in the list of candida-

tes (as mentioned in the deposition of PW-1) though they
forwarded his a

by the SSPOs, Shillong,

it was the lapses on the part of PW-1 and
not by the C.0. : ' )

After  receipt of the application by the  §SPOs,
Shillong, the same was processed by the SSPOs, Shillong alongwith
other applications as per rule. The EXS-2 was submitted by the
C.0., alongwith his application..The application was scrutinised
at different stages asg Per recruitment rules and no objection was
raised on this document. The application was received though the
PW—lAand no objection was also raijised while forwarding the appli-
caltion of the C.0. The C.0., submitted the identity card belonged
to him, he is not concerned about the position mentioned by the
PW-1 in her deposition. If the identity card was not found in
order, she would not had recommended and forwarded the
application. While forwarding the application of the C.0.,  the

pplication which was duly accepted and considered

&
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Ky

Pi-1 recommended his application after satisfying the validity of-

g
the identity cnrd and aftervards the PW-1 raised questions on the
validity of the identity card. Such shifting statements ' of &&be

PW-1 proves thal her deposition is not dependable in considering
Lhe fale of the C.0. 15

On  the basis of the position mentioned above the
charges levelled against the C.0., is found baseless and should
be dropped. The C.0., did not violate the provision of rule 3(1)
(iii) of the CCS (Conduct) Rules, 1964 . : :

The C.0., did not desire to examine himself as defence
witness,

'No question was also put by the 1.0., to the C.0.

Evidence on hehalf of  the C.0., is closed.

: The P.0., and C.0., are required to submit their argu-
ments in writing. the P.O., is accordingly directed to submit his
written brief so as’ to reach me before 20-10-98 by Registered
post. He will endorse a copy of the brief to the C.0., directly.

The C.0., will in turn submit his written brief so as to reach me
by Registered post belore 65-11-98. ’

- The case is closed.

sd/- | Sd/- Sd/-
( B.L. Yadav ) : (Md.Mahmood Alam) (P.Chakraborty)
D.A., = : - C.0. 1.0,

No. ASP(DP)/4 Dated Shillong, the 9-10-98

1) Shri Md. Mahmood Alam, P.A., Nongboh.

2) Shri s. Chakraborty, P.O., and SDIPOS, Nofth Sub-
Division, Shillong-3. - '

| U)-"";jﬂ..s,;»_(_)g, Shillong, for

aclion.

4) The Chief.P.M.G., N.E. Circle, Shillong

for favour
of information and‘necessary action,.

5) Shri B.L. Yadav, IPO(BD), C.0.,, Shillong.

- 6) Spare.

Chakraborty)
1.0. & ASP (Vig)
0/0 C.P.M.G., Shillong.

<

“information and necessary -




To
£ -
‘ The.Sr. Supdt. of P.Os,
‘\/‘ Meghalaya Division,
IS Shillong.
A ‘
No. ASP~1P/4 Dated Shillong, the 19-11-98
Sub- Departmental Inquiry under Rule-14 of CCS(CCA) Rules,
1965 against Md. Mahmood Alam, PA, Nongpoh SO now
working as P.A., Shillong GPO. '
Sir,

A
A

_ I was appointed by the SSPOs, Shillong memo No. B2-29
dated 21-5-98 as the Inquiring Authority to inquire .into the

charges framed against Md. Mahmood Alam. I have since completed

the inquiry and on the basis of the documentary and oral evidence'
adduced before me, prepared by Inquiry report, +two copies of
which are forwrded herewith for further necessary action by the
competent authority. According to my findings the  charges
mentioned .at para 7.0 of the report have been proved.

2. The following records connected with the inquify are
also sent herewith. :
(1) File No. Vol.I consisting of ’§ pages,vproceedings) :
and -— . - —-————-pages.of. correspondences, briefs. '

) (ii) File No. Vol.II congisting of all the exhibited docu-
ments as listed in the beginning of the Inquiry report,

Receipt'of this letter may kindly be acknowlédqu.

Yours fait

"\ g (‘o.)’]
P Chakraborty)
Inquiry officer &
ASP(Vig) C.0., Shillong.

|

‘s



Uﬁe Departmental Enquiry Held Against Md. Mahmood Alam,
P.A., Nongpoh S§.0,

. ~“% Submitted by
# Inquiry Officer
w )

vide letter No. ASP/DP/A4
dated 19-11-98.

List of Exhibited Documents

EXS-1 Application for the post of PA submitted by Md. Mahmood
Alam. '

EXS-2 .Copy of Tura Employment Exchange Card No. 270/88.

EXS-3

SSPOs, Shillong letter No. Bl1/Rectt/96 dated 24~4—97.f

EXS-4 Asstt. Employment Officer, Tura letter No. TXE-2(US)/
- 94/650 datoed 9-5-97, :

EXD~-1 Dist. Employment Exchange, Tural letter No. TXE-ON/96/
: 579 dated 30-5-96.

List of Witnesses

SW~1 Asstt. Employment Officer, Dist. Employment Exchange,
Tura.
1.1 Under Sub Rule (2) of Rule 14 of CCS(CCA) Rules 1965, I

was appointed by the SSPOs, Shillohg_as the I.0., to inquire into
the charges framed against Shri Mahmood Alam vide his
B2-29 dated 21-5-98§, I have since completed the Inquiry " and on

the basis of the documentary and oral evidences adduced before 'me
prepared by Inquiry report as under :-

2.0 - Participation by the charged official in the

Inquiry
and Defence Assistance available to him.

2.1 The CO attended tUhe hearing on 21-6-98, 3-8-98, 1-8-98,
26-8-98, 9-9-98, 9-10-98. e did not attend hearing on 22-9-98,

He was assisted by Shri B.L. Yadav, IPO(BD), c.0., Shillong as

Defence Assistant throughout the inquiry proceeding except on 24-
6-98 and 22-9-98.

3.0 Article of charge and substance of imputation of mis-
conduct or misbehaviour, ' \

A7
3.1 The follow

ing article of charge was frameh against Md;
Mahmood Alam.

Article-I. Md. Mahmood Alam, PA, Nongpoh SO submitted
E.E. Card No.270/88 along

Iwith his application for the post of PA
which was received by the S$SPOs on 3-6-96. Under SSPOs, Shillong

memo No.,.

5 | Tnquiry Report \ v C::::,,/,,,—~—"’
* on : %

e, A




;Ck&CF*N0~ Bl/Recht./96 dnted 24-4-97, AWsxtt. Faployment Officer,
Didt., Employment Exchange, Tura was addresscd and Regn. Card No.
2704ﬁﬁ of Md. Mahmood Alam was sent to him. Under letter No. TXE-
2(vs)/94/650 dated 9-5-97, the Asstt. Employment Officer, Tura
intimq@éd that the name and Regn. No. Md. Mahmood Alam was n?t
found in his office record register and actual holder of the said
Employmenw. Exchange Identity Card was Shri Gobinda Ch. Kundu and
his candidature was cancelled on 4-8-91 due to non

the said E/E Identity Card belonged to the Non-Matriculate group.

The reply of the Asstt. Employment Officer, Tura shows that the

E/E Card which was submitted by Md. Mahmood Alam was not actually
issued by the L/E, Tura to him and the said official was also
aware of it. By the above mentioned act Md. Mahmood Alam violated
the provisions of Rule 3(1)(iii) of CCS{(Conduct) Rules, 1964.

3.2 According to the statement of misconduct or misbehav-
iour above mentioned charge was repeated with the addition that
Md. Mahmood Alam had no valid Employment Exchange Card & thereby
violated the provisions of rules as mentioned in the pre-para.
4.0 Casce of the Disciplinary Authority

Md. Mahmood Alam while submitted application for the
post of P.A., vide his application dated NIL as exhibited as EXS-
1, submitted Tura E/E Identity Card No.270/88 as exhibited wunder
EXS-2 .which were received by.the SSPOs, Shillong on 3-6-96. On
the basis of that application Md. Alam was appointed as PA but on
verification Lhe Asstt. Employment Officer, Tura vide letter No.
TXE-2(VS)/94/650 dated 9-5-97 (EXS-4) reported that the name of
Md. Alam was nol registered in his office and the Regn. No. used
by Md. Alam was in the name of one Shri Gobinda Ch. Kundu whose
candidature was cancelled on 4-8-91 due to non-renewal. The NCO
No. was alloted to a unskilled and non-matriculate candidate.

Thus Md. Alam submitted a felse Employment Regn. Card

the same for himself. The deposition of SW-1 and other exhibited

documents establishes the charges against Md. Mahmood Alam beyond

reasonable doubt and thereby violated the provisions of aforesaid
rules.

PO pointed out that the CO did not boldly till date he had regn.

with the E/E, could not produce or demand any addl. document
support of his proof of regn., could not produce
witness, avoided confrontation with the SW-1 during the inquiry,
CO and DA did not attend hearing at Tura to avoid confrontation
with the SW-1. The PO also pointed out that the SW-1 in her depo-
sition dated 22-9-98 stated that the name of the CO

registered at E/E, Tura, the Identity Card and Regn. No. used by
the CO were in the name of Shri Gobinda Ch. Kundu who was under
Matric and card lapsed in 8-91, the Identity Card was issued on
4-8-88-and then there was no provision of affixingﬁwhotographé of
the candidate on the Identity Card, the name of Gobinda Ch. Kundu
was erased and name of CO was substituted on the Identity Card
and SW-1 confirmed the documents exhibited as EXD-1, EXS-4, the
CO did not deny that he used the Identity card of others.

was never

renewal and

claiming -

In the written brief submitted by the P.0O. on 17-10-98,the"

in
any defence



a0 Cnee of Lhe Delfondant
n ’ e o e e e e e e e e
( In defence the CO demand the charges and stubed on 9—
1()—"8J thal  Lhe 1lisl of candidates furnished by Lhe PW=1 in

support of" her deposiltion dated 22-9-98 should not be‘inc%uded as
it wa% nnt listed documeént. The CO submitted his application for
Lhe post ¢l PA to Lhe B/, Tura and E/LE sponsored his application
Lhrough their letter dated 30-5-96 to the SSPOs, Shillong and tbe
CO is wot concerned about the records maintained by the E/E in
the matter and he is also not concerned whether' his name was
inCluded in the list of candidates or not by the E/E. If the ngme.
of the CO was not included in the list of candidates (as mentio-
ned in the deposilion of SW-1) it was the lapse on the part of
the PW-1 as the application who duly accepted and considered ' by
the SSPOs, Shillong. The document exhibited as EXS—Z» was
submitted by the CO, it was processed/scrutinised at different
stages by the SSPOs, Shillong but no objection was raised on that
document. The CO submitted the Identity Card belonged to him and
he is not concerhed about the position mentioned by the PW-1 in
her deposition. If the said Identity Cardlwas not found in order
the PW-1 would not forvard and recommend the application of :the
CO and PW-1 forwarded ULhe application of the CO after saltisfying
the validity of Lhe ILdentity Card of the CO, The CO also pointed
out that the PW-1 forwarded the application of the €O to . the

SSPOs, Shillong after satisfying the validity of the E/E Card and
afterwards raised questions

and due to such shifting statements of the PW-1, her deposition

is not dependable. Tn Lhe berief the CO pointed out that sponso-
ring the applicatlion by Lthe E/E is onc of the. pre-condition of
the recruitment. The application of the PA was received through
the PW-1 and no objection was raised by her while forwarding/
sponsoring the applic

the E/E, Tura and got the Regn. Card beafing'No{270/88; The CO

also pointed out that he was not given any chance to defend the
case) when PW-1 was called and also made objection reg

ing venue of hearing at Tura on 22-9-98. He also pointed out that
the actual holder of E/E Card No.270/88 Shri Gobindra Ch. Kundu
as stated by the PW-1 was not included in the list of witness
called for examination. In conclusion the CO denied the charges
and told Lhal the chnrges are baseleass and should be dropped.

6.0 Analysis and assessment of Evidence
) The charge against the CO was that he submitted E/E
Card No.270/88 alongwith his application for the post of PA which
was not actually issued by the E/E. Tura to him and he was aware
of it and the said E/E Regn. Card belonged to Shri Gobinda Ch.
Kundu and his candidature was cancelled on 4-8-91 due to non
renewa% and said E/E card belong to non—matriculatg'group.

In . support of the charges the Disciplinary Authority
submitted the documents exhibited as EXS-1 to EXS-4. There was

one wikness as mentioned in Annexure IV of the chargesheet(PW—l).

on the validity of the identity card

ation of the CO. The CO enrolled his name to
arding’' fix-

or .



The document as exhibited as X ows that it bearsg

‘(,hu PHOLOraph of e COoand hiie Signalure. In Col.o tLhe no. wng
ndted as 270/88 dated 1-8-91 and name of E/E noted as Tura. The
docaghient exhibited as EXS-2 shows that date of registration was
noted | as 4-8-88, next date of renewal due. as 4-8-91 and
occupxtion as unskilled and it bears the impression of'phogograph
of  Lthe 2, and NGO as X02.01. The document exhibited as -EXS-3
shows  thalt che identity carvd ag exhibited as EXS-2 was sent to
the E/E, Tura on 21-1-97 for necessary record. The -document as
exhibited ag EXS-1 was regarding questioned validity of the E/E
Card. ' ' : ‘

In the deposition dated 22-9-98 the PW-1 said that the
name of the CO was never registered in the E/E, Tura, confirmed
génuineness of the document (Exd-1), confirmed tha@ 24 applica-
tions were forwarded'though list of 24 candidates was not forwar-
ded but copy of list was kept in the E/E, Tura, the Identity Card

No.270/88 (EXs-2) belonged to Shri Govinda Ch. Kundu of Fulbari

who was unskilled and under matric ﬁ}.

) card lapsed in Aug’'91 due
to non-renewal and there wag %Eixdﬁﬁﬁgyy ®f the said card “after

Aug’'91,the card was issued on "18=88" and then there was no system

of af[ixing.photogrdph on the Identity Card, the name of .Govipda
Ch. Kundu was erased and name of CO was written on the 1dept1ty
card, confirmed genuineness_of EXS~-4. The Pw-1 also submitted

list of 24 candidates alongwith his deposition. In the list .name
of the CO was not mentioned. ’

In defence the co denied all the charges. On his behalf
the document ag exhibited as EXD-1

) vas submitted.In that document
it was mentioned Lhat 23 applications were forwarded'by the E/
Exchange on 30-5-96 and there was remark on that deocument that
24 applications were received. In defence the CO stated that he
submitted application to the E/E Tura and E/E, Tura sponsored his
application vide EXD-1 to the SSPOs, Shillong. After receipt of
application it Was processed by, the SSPOg.Nq objection was raised
by the pw-1 while forvarding his application,if the identity card
was not found in order, the PW-1 would not had forwarded and

recommended = (he application of the CO. The PW-1 . forwarded the
application of the ¢oO

Identity Card of the Co.
the CO, no objection was
of the saijd Identity carg

While scrutinising the application of
raised by the SSPOs. The alleged holder
was also not called/included as witness
While conducting the
documents connected,
are required to be di

inquiry and after examining the
following silent points came to light
scussed here, '

(a) only permitted
Exchange., Applications are
is received Lhrough 1/] =

L .
(b)- E/E forwards the applications after satigfying the eli-
gibility of the candidateg,

(c) As rer deposition of PWw-1, 24 Nos. of applications were
forwarded but why ‘mention of 23 nos. of V
the letter EXD-1 and why list
applications. . '

considered and entertained only if it
S only.

of candidate was not sent alongwith

after satisfying Lhe validity of the

which

source of receipt of application ig E/

applications was made in-

—



The application of the €O tertnined and conaide-
R ich moenng Lhat, the npplicantion must had rece tved Lhrough
e aulhorised source i.e. E/E. If it was received throughv the
Y/E,  Lhe concernod E/FE must had scrutinised Lhe eljgibility of
thé-CO and no adverse remark was made by the E/E while forwarding
thék,application, ~while scrutinising the application through 3
stages Nin the 0/0 S8P0s, Shillong the validity of the Identity
Card wasg not queslioned at any level even by the D.P.C. also. The

matters mentioned ~at (c¢) above shows the ayatom of working at
B/, Turn, N

l':-('

In this case the vital witness was PW-1, on whose depo-

sition the enquiry could be concluded. But system of working ‘at
E/E, Tura while forwarding the applications also not found- upto
the 1level of satisfaction. It remained un-answered beyond any
doubt whether actually the application of the CO was received
through the E/E, Tura or not, whether the identity card actually

belonged to Shri’ Govinda Ch. Kundu as his name was not included
as witness. :

The above position and the points made by the CO point-~

ing some Lapses in recruitment process created a bit barrier in

reaching a definijle conclusion.

I the charges  against the CO is syncronised, the
inguiry will be focussed on the point on the. validity of the
Tdentity Card as exhibited as EXS-2. This document shows that the
card was issued on 1-8-88 and its renewal was due on 4—8—91,_ it
- was not renewed on 1-8-91 or any subsequent date. So the card as

exhibited as EXS-2 has no validity after 4-8-91, Since the CO

il

- submitted the sajd identity card in support of ‘his eligibility,

the condition of valid registration in the E/E was not fulfilled."

But this ,in—eligibility vas over-looked by the D.P.C., while
making selection. The PW-1 in her deposition dated 22-9-98
mentioned that the name of Md. Mahmood Alam was never registered
in E/E, Tura and she also confirmed genuineness of the documents
as exhibiﬁed as EXS-4, EXD-1. She made the deposition on the
basis of the records of the E/E, Tura. The €O also could not make
any proper defence against this point. So it can be - taken that
the ~hame " of the O Was never registered in the E/E, "Tura.. The

above posiltion and discussion leads to the conclusion that the
Card No.270/88 (FEXS-2) has no validity at

of EXS-1 and CO’s name was

hever registered in the E/E, Tura and
as such the EXS-2 was not :

issued in the name of CO.’

7.0 . Findings

On  the bagis of documentary and oral evidence adduced
in  the case before me and in view of fthe reasons’ given above T
hold that the E/LE Identity Card No.270/88 lapsed on 4-8-91 due to
non renewal and the said Identity Card Was not issued by the E/E,
Tura to Md. Mahmood Alam. Therefore, the charges levelled against

the charged 6rficer is proved. '
(FKGJ(:T%ﬁjg

( P. Chakraborty
Inquiry Officer

e
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